CONTINUED FROM PART-1

(12) PATENT APPLICATION PUBLICATION (21) Application N0.201621007078 A
(19) INDIA
(22) Date of filing of Application :01/03/2016 (43) Publication Date : 17/11/2017

(54) Title of the invention : A MULTIPLE GATE TNNELING FIELD EFFECT TRANSISTOR DEVICE FOR CAPACITORLES
DYNAMIC MEMORY

(51) International classification HOLL | (71)Name of Applicant :
21/33¢/ 1)INDIAN INSTITUTE OF TECHNOLOGY, INDORE

(31) Priority Document No ‘NA Address of Applicant :Indian Institute of Technology, Indo
(32) Priority Date :NA [PACL Campus, Near Veterinary College, Survey No. 1-B/2
(33) Name of priority country :NA |Mhow, MP, India, PIN: 453441 and also having a place of
(86) International Application No :NA |business at IET DAVV Campus, M Block, KhandRaad,

Filing Date :NA |Indore, MP, India, PIN: 452017 Madhya Pradesh India
(87) International Publication No : NA |(72)Name of Inventor :
(61) Patent of Addition to Application Number ‘NA 1)KRANTI, Abhinav

Filing Date ‘NA 2)NAVLAKHA, Nupur
(62) Divisional to Application Number ‘NA

Filing Date ‘NA
(57) Abstract :

The present invention provides a multiple gate tunneling field effect transistor device as a memory deprigingomdrain region
a source region; and an intrinsic channel region between the drain region and the source region, wherein said intehssgicmal
comprises a semiconductor film; at least two front gate terminals (G1, G2) positioned asaapsefmiconductor film, and at leas
one back gate terminals (G3) positioned at bottom of said semiconductor film, wherein said front and back gate terridabys p
isolated with each other; wherein, first front gate terminal (G1) and said bacleigateat (G3) electrically connected to each oth
and adapted to control the drain currents for read mechanism, enhancing sense margin; while second front gate terddapsd(
to create and maintain a potential well during write and hold mechanishthereby sustaining charges for longer duration,
enhancing a retention time.
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(12) PATENT APPLICATIONPUBLICATION (21) Application N0.201621007082 A
(19) INDIA
(22) Date of filing of Application :01/03/2016 (43) Publication Date : 17/11/2017

(54) Title of the invention : SYSTEM FOR POWER GENERATION USING SPEED BREAKER

:HO1H (71)Name of Applicant :
. I 33/10,HO1t 1)Yash Ravindra Wani
(51) International classiation 33/16,HO1t Address of Applicant :401, Saniket House, Lane 6, Prabh
33/04 Road, Eradwane, Pune 411004, Maharashtra, India Maharas
(31) Priority Document No ‘NA India
(32) Priority Date ‘NA (72)Name of Inventor :
(33) Name of priority country ‘NA 1)Yash Ravindra Wani
(86) International Application No ‘NA
Filing Date ‘NA
(87) International Publication No :NA
(61) Patent bAddition to Application Number ‘NA
Filing Date ‘NA
(62) Divisional to Application Number ‘NA
Filing Date ‘NA

(57) Abstract :

The present invention provides a system (100) for power generation using speed breaker (40). The system (100) colmgpsise
plate (10), atleast one coil (20), a pair of springs (30), atleast one magnet (50) and a battery (60). The system i$ beluligtine

speed breaker (40). The system (100) efficiently generates power without using an AC generator. The system (il@édhis sim
operation and cost effective for use in power generation. The system (100) continuously generates power irrespegbieecbth
the vehicle and the flow of traffic. Figure 1
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(12) PATENT APPLICATION PUBLICATION (21) Application N0.201621007093 A
(19) INDIA
(22) Date of filing of Application :01/03/2016 (43) Publication Date : 17/11/2017

(54) Title of the invention : AN EXTENDABLE FOOT REST ASSEMBLY

. . :A61G|(71)Name of Applicant :

(51) International classification 5/12 1)MAHINDRA TWO WHEELERS LTD
(31) Priority Document No :NA Address of Applicant :D1 BLOCK, PLOT NO. 18/2, MIDC
(32) Priority Date :NA |CHINCHWAD, PUNE411 019, MAHARASHTRA, INDIA.
(33) Name of priority country :NA |Maharashtra India
(86) International Application No :NA [(72)Name of Inventor :

Filing Date ‘NA 1)GOSAVI PRATHMESH
(87) International Publication No *NA 2)NADAF ASIM TAJUDDIN
(61) Patent of Addition to Application Number :NA 3)AGASHE UMESH PADMAKAR

Filing Date ‘NA
(62) Divisional to Application Number ‘NA

Filing Date ‘NA
(57) Abstract :

A foot rest assmbly comprises a base structure, a first peg rotatably coupled to the base structure and a second peg rotata
to the first peg. The foot rest assembly assumes a normal configuration thereof upon disposing the first peg coplsewortd e
The foot rest assembly assumes an extendable configuration thereof upon rotation of the second peg about the firsapeq af
the first peg about the base structure. The foot rest assembly requires minimum effort for disposing it into dneegteidpratior
from a normal configuration and vice versa. The foot rest assembly supports the foot resting positions according fticutiengcon
the length of the legs, or the like of a pillion.
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(12) PATENT APPLICATION PUBLICATION (21) Application N0.201621007098 A
(19) INDIA
(22) Date of filing of Application :01/03/2016 (43) Publication Date :74/11/2017

(54) Title of the invention : SMART SIDE STAND

. . :FO2C|(71)Name of Applicant :

(51) International classification 45/00| 1)SAURABH NANDKUMAR TIWAR |
(31) Priority Document No :NA Address of Applicant :NEAR SAI MANDIR, SAINATH
(32) Priority Date :NA |COLONY, KANDALI ROAD, PARATWADA-444805, DIST
(33) Name of priority country ‘NA |AMRAWATI, MAHARASHTRA, INDIA. Maharashtra India
(86) International Application No :NA |(72)Name of Inventor :

Filing Date ‘NA 1)SAURABH NANDKUMAR TIWARI
(87) International Publication No " NA
(61) Patent of Addition to Application Number :NA

Filing Date ‘NA
(62) Divisional to Application Number ‘NA

Filing Date ‘NA
(57) Abstract :

ABTRACT OF INVENTION: Smart sidetand is the device which works on the side stand of two wheeler vehicle and makes
stand automatic movement depending on various factor.
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(12) PATENT APPLICATION PUBLICATION (21) Application N0.201621007136 A
(19) INDIA
(22) Date of filing of Application :01/03/2016 (43) Publication Date : 17/11/2017

(54) Title of the invention : A PROCESS FOR THPREPARATION OF MICAFUNGIN SODIUM

:CO7K (71)Name of Applicant :
(51) International classification 7/56,C07C| 1)CADILA HEALTHCARE LIMITED
261/08 Addressof Applicant :Zydus Tower, Satellite Cross Roads
(31) Priority Document No :NA Ahmedabad 380015, Guijarat, India Gujarat India
(32) Priority Date ‘NA (72)Name of Inventor :
(33) Name of priority country ‘NA 1)SINGH, Kumar Kamlesh
(86) International Application No ‘NA 2)SINGH, Nikhil Amar
Filing Date ‘NA 3)BHATT, Prashant Rameshchandra
(87) International Publication No :NA 4)PATIL, Amol Kashinath
(61) Patent of Addition to Application Number ‘NA
Filing Date ‘NA
(62) Divisional to Application Number ‘NA
Filing Date ‘NA
(57) Abstract :

ABSTRACT A PROCESS FOR THE PREPARATION OF MICAFUNGIN SODIUM AND INTERMEDIATE THEREQRe
present invention relates to a process for the preparation of micafungin sodium and intermediates thereof. In panicedantthe
invention relates to a process foe preparation and purification of micafungin sodium and its echinocandin intermediate. The
invention more particularly relates to a process for the preparation of compothitPBR2, an echinocandin intermediate of
micafungin sodium and purifiti@an thereof
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(12) PATENT APPLICATION PUBLICATION (21) Application N0.201621007283 A
(19) INDIA
(22) Date of filing of Application :02/03/2016 (43) Publication Date : 17/11/2017

(54) Title of the inventin : HYDROGEL BASED WOUND DRESSING USING BIOPOLYMER WITH IMPROVED WOUND
HEALING ACTIVITY

(51) International
classification
(31) Priority Document |

(71)Name of Applicant :
1)PARUL AROGYA SEVA MANDAL,
Address of Applicant :PARUL GROUP OF INSTITUTE,

:AB61K31/722,A61K36/9066,A61F13/

No NA PARUL INSTITUTE OF PHARMACY & RESEARCH, DEPT
(32) Priority Date :NA OF PHARMACY, PARUL UNIVERSITY, P.O.LIMDA, TA.
(33) Name of priority . WAGHODIA - 391760 DIST. VADODARA, GUJARAT

:NA . .
country (INDIA) GuijaratIndia
(86) International NA (72)Name of Inventor :
Application No :NA 1)DR. DEEPA HARESHKUMAR PATEL

Filing Date ' 2)MR. VIMALSHARAN HARESHBHAI PATIL
(87) International

Publication No - NA
(61) Patent of Addition t'NA
Application Number :NA

Filing Date ’
(62) Divisional to ‘NA
Application Number :NA

Filing Date '
(57) Abstract :

The aim of the present investigation was to prepare and evaluate Hydrogel based wound dressing of functional bio polyme
wound cae application. Topical drug administration is a localized drug delivery system anywhere in the body through ophth
rectal, vaginal and skin as topical routes. Skin is one of the most readily accessible organs on human body for tojsitatiadmi
and is main route of topical drug delivery system. Optimization of final formulation was performed by applying 3 fulllfdesign
Hydrogel based wound dressing containing povidiogine was prepared using solvent casting method. Bxagpients
incompatibility study was carried out using Fourier Transform Infrared Spectroscopy (FTIR). The analytical method was de\
using UVtvisible spectrophotometer. Hydrogel based wound dressings were evaluated for thickness, folding endurance, %
tensile strength, drug content and weight variation. The-Atrobial study was performed using agar diffusion methoditto
drug release study was performed by Franz diffusion cellivm wound healing study was performed using rat model. The $yab
study was performed at accelerated conditions as per ICH guidelinesdigignd drugexcipient were found to be compatible w
each other. The developed analytical method was compatible for quantitative analysis of pomdolend he hydrogel badevound
dressing was successfully prepared with povidiodine using sodium alginate, propylene glycol and aloe vera solution contair
heparin (0.1 % wi/v). The thickness,' folding endurance, % elongation, drug content and tensile strength of optrhizessdound
to be optimum. Hydrogel based wound dressing containing povidditee shows most promising antimicrobial activity and it is
effective as povidon@dine marketed formulation. The-intro drug release study shows sustained release 1 lours. Irvivo
wound healing study indicates 99.26 % part of the rat wound was healed in 5 days. The stability study showsipdividone
containing hydrogel based wound dressing was stable at accelerated condition.
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(12) PATENT APPLICATION PUBLICATION (21) Application N0.201621007287 A
(19) INDIA
(22) Date of filing of Application :02/03/2016 (43) Publication Date : 17/11/2017

(54) Title of the invention : DEVELOPMENT AND CHARACTERIZATION OF GEMCITABE HCI COLON TARGETED
LOADED POLYMERIC NANOPARTICLE TO TARGET COLORECTAL CANCER FOLLOWED BY ORAL
ADMINISTRATION.

:A61K (71)Name of Applicant :
(51) International classification 9/14,A61K| 1)PARUL AROGYA SEVA MANDAL
9/51 Address of Applicant :PARUL GROUP OF INSTITUTES,
(31) Priority Document No ‘NA PARUL INSTITUTE OF PHARMACY, DEPT. OF
(32) Priority Date ‘NA PHARMACEUTICS, PARUL UNIVERSITY, P.O. LIMDA, TA.
(33) Name of prioritycountry ‘NA WAGHODIA, DIST. VADODARA-391760, GUJARAT, INDIA
(86) International Application No :NA Guijarat India
Filing Date ‘NA (72)Name of Inventor :
(87) International Publication No *NA 1)MR. SURJYANARAYAN MANDAL
(61) Patent of Addition to Application Number ‘NA 2)MS. BHAVISHA MAISURIYA
Filing Date ‘NA 3)DR. ABHAY DHARAMSI
(62) Divisional to Application Number ‘NA
Filing Date ‘NA
(57) Abstract :

ABSTRACT Title: Development and characterization of Gemcitabine Hcl colon targeted loaded polymeric nanopasdiglet to
colorectal cancer followed by oral administration. The present invention belongs to the fields of pharmaceutical tedosalpgy,
form design and pharmacology. The present invention provides a novel approach of treating ulcerative coliisdiactaacer)
through oral route by developing an optimal polymeric hanopatrticle containing a solid pharmaceuticaly active princigh\H he
was prepared by High Pressure Homogenization (HPH) method exploring the risk assessment technique. Optinietéohfavith
Eudragit S100 and Pluronic 27 was formulated with sufficient control over size, size distribution, morphology and corrol le
release properties. Nanoparticles of the range 150 to 500 nm are obtaineiliprtoxic and are found suitadlfor controlled
delivery active pharmaceutical.
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Figure 1: FTIR spectrum of Gemcitabine HCl with all excipients (Day-1)
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(12) PATENT APPLICATION PUBLICATION (21) Application N.201621007537 A
(19) INDIA
(22) Date of filing of Application :03/03/2016 (43) Publication Date : 17/11/2017

(54) Title of the invention : PROCESS FOR THE PREPARATION OF ACRYLONITRILE BASED SUPERABSORBENT
POLYMER

:CO8F (71)Name of Applicant :
(51) International classificatn 8/12,A61F 1)RELIANCE INDUSTRIES LIMITED
5/44 Address of Applicant :3rd Floor, Maker Chamier222,
(31) Priority Document No ‘NA Nariman Point, Mumba#00021, Maharashtra, India Maharast
(32) Priority Date ‘NA India
(33) Name of priority country ‘NA (72)Name of Inventor :
(86) International Application No ‘NA 1)SUBRAMANYAM Elango
Filing Date ‘NA 2)JASRA Raksh Vir
(87) International Publication No i NA 3)PAREKH Ashishkumar Indravadan
(61) Patent of Addition to Adjzation Number ‘NA
Filing Date ‘NA
(62) Divisional to Application Number ‘NA
Filing Date ‘NA
(57) Abstract :

A process for the preparation of an acrylonitrile based superabsorbent polymeideghrdhe acrylonitrile is polymerized along
with a crosdinking agent in water followed by hydrolysis with an alkali in the presence of an alkali salt. The resultant supere
polymer has higher water absorbency values than an acrylonitrile bdgetwpmm the stat@f-the-art.
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(12) PATENT APPLICATION PUBLICATION (21) Application N0.201621007541 A

(19) INDIA

(22) Date of filing of Application :03/03/2016 (43) Publication Date : 17/11/2017

(54) Title of the invention : NOVEL PHARMACEUTICAL HETEROCYCLIC COMPOUNDS

(51) International
classification
(31) Priaity Document

:A61K31/403,A61K31/404,C07D413/

(71)Name of Applicant :
1)EMCURE PHARMACEUTICALS LIMITED
Address of Applicant :EMCURE HOUSE; 184, M.I.D.C.,

No NA BHOSARI, PUNE411026, INDIA. Maharashtra India
(32) Priority Date ‘NA (72)Nameof Inventor :
(33) Name of priority NA 1)GURJAR MUKUND KESHAV
country ’
(86) International NA
Application No :NA
Filing Date '
(87) International “NA
Publication No ’
(61) Patent of Addition I'NA
Application Number :NA
Filing Date ’
(62) Divisional to ‘NA
Application Number :NA
Filing Date '
(57) Abstract :

ABSTRACT Present invention relates to novel heterocyclic compounds as indoleamiiex@@nase (IDO) and/or tryptophan z
dioxygenase (TDO) modulators. Compounds of the present inventiduititriiptophan degradation by modulating IDO and/or TI
Formula (I) The invention further relates to the process of their preparation, pharmaceutical composition and theirdussatiimgm:
the activity of indoleamine 2;8ioxygenase (IDO) and/or tryptogh 2,3dioxygenase (TDO). The compounds of the invention ce
used alone or in combination for the treatment of conditions that benefits from the inhibition of tryptophan degradation.
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(12) PATENT APPLICATDN PUBLICATION (21) Application N0.201621007790 A
(19) INDIA
(22) Date of filing of Application :05/03/2016 (43) Publication Date : 17/11/2017

(54) Title of the invention : A MOTOR MOUNTING ASSEMBLY

(51) International classification :B63H20/0¢| (71)Name of Applicant :
(31) Priority Document No ‘NA 1)TORK MOTORS PVT LTD.
(32) Priority Date :NA Address of Applicant :Plot no 4/25, Sector 10, PCNTDA,
(33) Name of priority country :NA Bhosari, Pune 411026, Maharashtra, India Maharaahtrdia
(86) International Application No ‘NA (72)Name of Inventor :
Filing Date ‘NA 1)SHELKE Kapil Chandrakant
(87) International Publication No NA
(61) Patent of Addition to Application Number ‘NA
Filing Date ‘NA
(62) Divisional to Application Number ‘NA
Filing Date ‘NA
(57) Abstract :

ABSTRACT A MOTOR MOUNTING ASSEMBLY Aspects of the present disclosure relate to a motor mounting assembly. /
mounting assembly for a two wheeler vehicle (100) is disdo¥he system includes an electric motor (3) mounted in front of tt
wheel (14) by a motor mounting plate(s) (1) and one or more damper(s) (12, 12a, 12b and 12c), wherein the placemeirdor
of the electric motor (3) is adapted to reduce tissés in transmission, reduces length of a chain (13) of the two wheeler vehic
thereby reducing the slackness of the chain (13), and assist in dissipation of the heat generated during runningriaf et @i€8)
The positioning of electric otors in electric assist vehicles according to the present invention is such that it reduces the forct
transmissibility to electric motor, reduce transmission losses, reduce slackness of chain, and remove impact of cimesgdiatce
ratio etc. Dated thithe 1st day of March, 2017 Vishakha Rekhi [IN/PA/1280] ACCURES LEGAL RE&, 44t Floor, Palam Vihar
Sector6 Dwarka, New Delhi 110075, Delhi, India

FIGURE 1
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(12) PATENT APPLICATION PUBLICATION
(19) INDIA
(22) Date of filing of Application :07/03/2016

(21) Application N0.201621007881 A

(43) Publication Date : 17/11/2017

(54) Title of the invention : SYSTENMOR AUTOMATIC CONTROL THE ROLLING OF ACCURATE THICKNESS OF PLATE

MANUFACTURED IN A PLATE MILL

:B21B

(51) International classification 1/34

(71)Name of Applicant :
1)STEEL AUTHORITY OF INDIA LIMITED

(31) Priority Document No :NA Address of Applicant :A Govt. of India Enterprise, Bhilai S
(32) Priority Date ‘NA [Plant, Bhilai490001, State of Chattisgarh, India Chattisgarh |
(33) Name of priority country :NA  [(72)Name of Inventor :
(86) Internatbnal Application No ‘NA 1)VERMA SHAILENDRA KUMAR
Filing Date ‘NA 2)SHUKLA SHISHIR
(87) International Publication No NA 3)THAKUR PURENDRA KUMAR
(61) Patent of Addition to Application Number ‘NA
Filing Date ‘NA
(62) Divisional to Application Number ‘NA
Filing Date ‘NA
(57) Abstract :

The present invention relates to system for controlling of a continuous hot rolling mill wherein the roll gap and thipmeligbe
speed of each mill stand is controlled according to a predetermined jatbeder to maintain the gauge of the finished plates at
constant value throughout the profile of plates manufactured in a plate mill.
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(12) PATENT APPLICATION PUBLICATION
(19) INDIA
(22) Date of filing of Application :08/03/2016

(21) Application N0.201621007954 A

(43) Publication Date : 17/11/2017

(54) Title of the invention : RESINATES OF PHARMACHUCALLY ACCEPTABLE SALTS OF TOFACITINIB SUCH AS

TOFACITINIB CITRATE, FOR TASTE MASKING

(51) International classification

(31) Priority Document No

(32) Priority Date

(33) Name of priority country

(86) International Aplication No
Filing Date

(87) International Publication No

(61) Patent of Addition to Application Number
Filing Date

(62) Divisional to Application Number
Filing Date

:A61K
47/08
‘NA
‘NA
‘NA
‘NA
‘NA
:NA
‘NA
‘NA
‘NA
‘NA

(71)Name of Applicant :

1)UNICHEM LABORATORIES LIMITED

Address of Applicant :UNICHEM BHAVAN, PRABHAT

ESTATE, OFF. S. V. ROAD, JOGESHWARI (WEST),
MUMBAI -400 102, MAHARASHTRA, INDIA. Maharashtra
India
(72)Name of Inventor :

1)MILIND VINAYAK SATHE

2)MR SAIESH PURUSHOTTAM PHALDESAI

3)MR SRIKANT V PIMPLE

(57) Abstract :
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(12) PATENT APPLICATION PUBLICATION (21) Application N0.201621007288 A
(19) INDIA
(22) Date of filing of Application :02/03/2016 (43) Publication @te : 17/11/2017

(54) Title of the invention : LIPID NANOCAPSULE LOADED WITH CORTICOSTEROIDS FOR IMPROVING
BIOAVAILABILITY AND EFFICACY IN TREATMENT OF CRONH'S DISEASE

:A23B (71)Name of Applicant :
(51) International classification 4/03,A61K| 1)PARUL AGOGYA SEVA MANDAL
9/107 Address of Applicant :PARUL GROUP OF INSTITUTES,
(31) Priority DocumeniNo ‘NA PARUL INSTITUTE OF PHARMACY, DEPARTMENT OF
(32) Priority Date ‘NA PHARMACEUTICS, PARUL UNIVERISTY, RO. LIMDA, TA.
(33) Name of priority country ‘NA WAGHODIA, DIST. VADODARA-391760, GUJARAT, INDIA
(86) International Application No ‘NA Guijarat India
Filing Date ‘NA (72)Name of Inventor :
(87) International Publication No :NA 1)MR. GAJANAN SHINDE
(61) Patent of Addition to Application Number ‘NA 2)MS. BHAVANA KULKARNI
Filing Date ‘NA 3)DR. ABHAY DHARAMASI
(62) Divisional to Application Number ‘NA
Filing Date ‘NA
(57) Abstract :

The basic aim of invention concerns develop lipidic nanadapdor effective treatments of Crohn's disease with the enhance
bioavailability of corticosteroids. Mean particle size of develop formulation was found size less than 120 nm and Entrapmer
efficiency of nanocapsules more than 75%. Nanocapsules corstaninai, lipid and drug. Nanocapsules improve the oral
bioavailability and first pass metabolism of drug. Said lipid nanocapsules prepared by phase inversion method and haedifie
evaporation.
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(12) PATENT APPLICATION PUBLICATION
(19) INDIA
(22) Date of filing of Application :02/03/2016

(21) Application N0.201621007336 A

(43) Publication Date : 17/11/2017

(54) Title of the invention : A PROCESS FOR THE SYNTHESIS, SISSEMBLY AND NANOSTRUCTURE FORMTION

OF N-PHENYL UREIDO-L-VAL -GLY-OET.

:CO07D
(51) International classification 209/20,A61F
38/05
(31) Priority Document No ‘NA
(32) Priority Date ‘NA
(33) Name of priority country ‘NA
(86) International Application No ‘NA
Filing Date ‘NA
(87) International Publication No :NA
(61) Patent of Addition to Application Number :NA
Filing Date ‘NA
(62) Divisional to Application Number ‘NA
Filing Date ‘NA

(71)Name of Applicant :

1)DR. M.M.V. RAMANA

Addressof Applicant :DEPARTMENT OF CHEMISTRY,

UNIVERSITY OF MUMBAI, VIDYANAGARI, SANTACRUZ
(EAST), MUMBAI-400 098, MAHARASHTRA, INDIA.
Maharashtra India
(72)Name of Inventor :

1)DR. M.M.V. RAMANA

2)GAWALI MANOJ JANARDAN

3)SHETE SAURABH ANIL

4)SHEETAL VENKATESH

5)YADAV PUSHPA DINESH

6)DR. MANDAR R. MADUSKAR

(57) Abstract :

The present invention describes a process for the synthesiassethbly and Nanostructure formation ePNenyl ureidel-Val-

Gly-OFEt.

0w OHT« 500w St Az wiens  Dwee 24 Fon 2098 A
|“"—'| WO 2Tem Nag= 1DARa KX TIFR Wewtal Prosa e 357 5]

No. of Pages : No. of Claims : :

The Patent Office Journal No. 46/2017 Dated 12017 42407



(12) PATENT APPLICATION PUBLICATION
(19) INDIA

(22) Date of filing of Application :02/03/2016

(21) Application N0.201621007394 A

(43) Pwlication Date : 17/11/2017

(54) Title of the invention : FORMULATION FOR CONTROLLING ALGAL PESTS AND A METHOD THEREOF

:AO1N (71)Name of Applicant :
(51) International classification 25/30,A01M 1)RELIANCE INDUSTRIES LIMITED
43/04 Address of Applicant :3rd Floor, Maker Chamier222,

(31) Priority Document No :NA Nariman Point, Mumba#00021, Maharashtra, India Maharast
(32) Priority Date ‘NA India
(33) Name opriority country ‘NA (72)Name of Inventor :
(86) International Application No ‘NA 1)KUMAR Chitranshu

Filing Date ‘NA 2)KARUPPASAMY Saranya
(87) International Publication No :NA 3)MUSALE Amar Shamrao
(61) Patent of Addition to Application Number ~ :NA 4)AGARWAL Praanjal

Filing Date ‘NA 5)MANJRE Suvarna Deepak
(62) Divisional to Application Number ‘NA 6)DASGUPTA Santanu

Filing Date ‘NA

(57) Abstract :

The present disclosure relates to a method for selectively controlling algal pests. The method involves contaetitsy ithen
aquatic environment with a paetermined amount of a formulation comprising a homogeneous mixture of at least one quate
amine and a cationic polybiguanide, without affecting the growth of algae.
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(12) PATENT APPLICATION PUBLICATION (21) Application N0.201621007419 A
(19) INDIA
(22) Date of filing of Application :02/03/2016 (43) Publicatbn Date : 17/11/2017

(54) Title of the invention : A FODDER CUTTING AND MIXING DEVICE AND METHOD THEREOF

:AO1F (71)Name of Applicant :
. I 25/20,BO1F| 1)Vishwakarma Roshan Lal
(51) International classification 13/00,A01k Address of Applicant :Vill & Po. Mekh, Taluka: Gotegaon
5/00 Dist: Narasimhpur, Madhya Prades#87114, India Madhya
(31) Priority Document No ‘NA Pradesh India
(32) Priority Date ‘NA (72)Name of Inventor :
(33) Name of pirity country ‘NA 1)Vishwakarma Roshan Lal
(86) International Application No ‘NA
Filing Date ‘NA
(87) International Publication No :NA
(61) Patent of Addition to Application Number ‘NA
Filing Date ‘NA
(62) Divisional to Application Number ‘NA
Filing Date ‘NA

(57) Abstract :

A FODDER CUTTING AND MIXING DEVICE AND METHOD THEREOF The present invention provides a fodder cutting a
mixing device (100) comprises of a plurality of means for supplying a plurality of ingredients of a fodder; means foingnatock
least one ingredient of the plurality of ingredients, the means for unblocking being attached to a shaft (26) and mideidedeas
one means for supplying a plurality of ingredients; and means for metering at least one ingredient in an optiortionpiidpe
means for metering is coupled to the shaft (26). The plurality of means for supplying a plurality of ingredients andr mmedesrig
dispenses plurality of ingredients over a screw conveyor (18) for mixing and transporting the mixedofedideuttet (29) in said
device (100).
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(12) PATENT APPLICATION PUBLICATION (21) Application N0.201621007509 A
(19) INDIA
(22) Date of filing of Application :03/03/2016 (43) Publication Date : 17/11/2017

(54) Title of the invention : CLUTCH GEAR LEVER (CGL) TECHNOLOGY FOR GEAR SHIFTING IN AUTOMOBILES.

(51) International classification P16k (71)Name of Agplicant -
3/093| 1)ER. SANDEEP VASANTRAO FARTALE
(31) Priority Document No :NA Address of Applicant :SANJIVANI ENGINEERING
(32) Priority Date :NA |COLLEGE CAMPUS, DEPT. OF MECHANICAL
(33) Name of priority country :NA [ENGINEERING, TAL. KOPARGAON, DIST. :
(86) Intenational Application No :NA |AHMEDNAGAR - 423603, MAHARASHTRA, INDIA.
Filing Date :NA |Maharashtra India
(87) International Publication No : NA |(72)Name of Inventor :
(61) Patent of Addition to Application Number ‘NA 1)ER. SANDEEP VASANTRAO FARTALE
Filing Date ‘NA
(62) Divisional to Application Number ‘NA
Filing Date ‘NA
(57) Abstract :

Automotive industry is changing every day. Billions of dollars are invested in research and development for buildirigeaptar, «
and better performing vehicles. Which are able to do the same tasksteg fnore reliable and accurate way than the pure
conventional system. As clutch connect and disconnects (engage &mjage) main engine shaft and gearbox input shaft ther
accurate, timed ,easy ,suitably ,safely controlled operation of clutenjismportant for automobile system. Conventional separz
cultch and gear operating system used in automobile have several limitations and disadvantages such as the respoasefdel
clutch plate, wear of gears, and requirement for auxiliary compts (e.g. clutch pedal and its linking mechanism, separate ges
and its shifting mechanism, springs). An auxiliary component increases overall weight of clutch and gear system and henc
automobile. Difficult mounting of gear lever and clutch pedaire space requirement, Complicated operating (pressing clutch
by left leg with force and keeping it pressed and then shifting of gear lever by left hand to attain required gear tepmpesidod
automobile; leads to pain in leg and hand whilgaahe time right hand busy with steering wheel; all this leads headque also m
driving sill is required while using Conventional separate cultch and gear system used in automobile .Also cost of rezmigtna
operating cost of all said system and suleysis more. In order to overcome said or more limitations and disadvantages of
Conventional separate cultch operating and gear shifting system, Clutch Gear Lever (CGL) inventive and innovative Téahn
gear shifting in Automobiles is introduced byepented invention with combination of gear lever and clutch pedal. Presented
invention introduces novel and inventive method of mounting of gear lever mounted hand operated (pedal less) smateatutc
for four wheeler automobiles which overcomes bihwe mentioned drawback of Conventional automobile pedal operated clutc
system. Presented invention gives fast, reliable, failure free, low cost, low weight, economically correct, accuraig systeatitiol
clutch of automobile. Less accidents ,low@paeasy operation, friendly clutch gear system to driver so he can enjoy log drive:
.Safety operation for driver , automobile,cutch,engine and gear box. Reduced confusion, fear in driving, no jerky nedticle;to '
also as said clutch hand control visilbo eye, suitably, safely controlled operation (pressing and release) of clutch is possible
only single left hand operates clutch and gear shifting mechanism.

No. of Pages : No. of Claims : «

The Patent Office Journal No. 46/2017 Dated 12017 42410



(12) PATENT APPLICATION PUBLICATION (21) Application N0.201621008662 A
(19) INDIA
(22) Date of filing of Application :11/03/2016 (43) Publication Date : 17/11/2017

(54) Title of the invention : NOVEL POLYMORPHIC FORMS OF OLAPARIB

(51) International classification :C07D237/3;[(71)Name of Applicant ;
(31) Prority Document No ‘NA 1)LUPIN LIMITED
(32) Priority Date :NA Address of Applicant :Kalpataru Inspire, 3rd Floor, Off
(33) Name of priority country :NA Western Express Highway, Santacruz(East), Mumbai 400 0!
(86) International Application No ‘NA Maharasht, India Maharashtra India
Filing Date ‘NA (72)Name of Inventor :
(87) International Publication No " NA 1)RAJPUT, Lalitkumar, Dilipsing
(61) Patent of Addition to Application Number :NA 2)SHIVDAVKAR, Radhakrishna, Bhikaji
Filing Date ‘NA 3)SINGH, Gurvinder, Pal
(62) Divisional to Application Number ‘NA 4)RAY, Purna, Chandra
Filing Date ‘NA 5)SINGH, Girij Pal
(57) Abstract :

The present invention provides cnitee Form M of Olaparib, amorphous form of Olaparib, process for their preparation,
pharmaceutical composition thereof and their use as medicaments.

STt Kror

Figure |
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(12) PATENT APPLICATION PUBLICATION (21) Application N0.201621008764 A
(19) INDIA
(22) Date of filing of Application :14/03/2016 (43) Publication Date : 17/11/2017

(54) Title of the invention : MULTIPURBSE FLOW CONTROL VALVE.

(51) International classification :F04C14/21[(71)Name of Applicant :
(31) Priority Document No ‘NA 1)ANIT VASHISHT SINGH
(32) Priority Date :NA Address of Applicant :H.NO.963, IAWDEY LALYOUT,
(33) Name of priority country ‘NA DAHEGAON(RANGARI), T-SAONER, DIST. NAGPUR
(86) International Application No ‘NA 441113, MAHARASHTRA, INDIA. Maharashtra India
Filing Date ‘NA (72)Name of Inventor :
(87) International Pukzation No NA 1)ANIT VASHISHT SINGH
(61) Patent of Addition to Application Number ‘NA
Filing Date ‘NA
(62) Divisional to Application Number ‘NA
Filing Date ‘NA
(57) Abstract :

Abstract: The suggested innovation is based on flow control in the pipeline whichttiéinprove water quality and pressure of
water supply. It reduces corrosion inside pipeline by extraction of air and avoids entrance of foreign particles innheltsipel
operation is smooth and no need of manual operation, it is possible to maornatant pressure throughout the pipeline. Consur
get adequate water with more accurate meter reading.
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(12) PATENT APPLICATION PUBLICATION
(19) INDIA
(22) Date of filing of Application :14/03/2016

(21) Application N0.201621008797 A

(43) Publication Date : 17/11/2017

(54) Title of the invention : CARTILAGE REGENERATION USING PIEZOELECTRIC BASED $EOLD

(51) International classification :C12N5/0(| (71)Name of Applicant :
(31) Priority Document No ‘NA 1)NATIONAL INSTITUTE OF PHARMACEUTICAL
(32) Priority Date ‘NA EDUCATION AND RESEARCH - AHMEDABAD
(33) Name of priority country :NA Address of Applicant :C/O B.V. PATEL PERD CENTRE,
(86) International Application No ‘NA SARKHEJ- GANDHINAGAR HIGHWAY, THALTEJ],
Filing Date ‘NA AHMEDABAD 380054 Gujarat India
(87) International Publication No *NA (72)Name of Inventor :
(61) Patent of Addition to Application Number ‘NA 1)GOVINDA KAPUSETTI
Filing Date ‘NA 2)JAICY JACOB
(62) Divisional to Application Number ‘NA 3)KIRAN KALIA
Filing Date ‘NA
(57) Abstract :

ABSTRACT Piezoelectric materialseaconsidered as smart materials owing to their capacity to transduce the applied mecha
pressure into electrical signals and viegsa. The present invention provides a novel piezoelectric based scaffold to regenera
cartilage without imposing any:tix effects or stimulating factors. The scaffold is a hybrid material containing biocompatible g

reinforced with piezoelectric nanopatrticles.
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(12) PATENT APPLICATION PUBLICATION
(19) INDIA
(22) Date of filing of Application :14/03/2016

(21) Application N0.20162008822 A

(43) Publication Date : 17/11/2017

(54) Title of the invention : PROCESS FOR PREPARATION AND PURIFICATION OF POMALIDOMIDE

(51) International classification :C07D401/0:[(71)Name of Applicant ;
(31) Friority Document No ‘NA 1)APICORE US LLC
(32) Priority Date :NA Address of Applicant :49 NAPOLEON COURT,
(33) Name of priority country ‘NA SOMERSET, N3 08873, UNITED STATES OF AMERICA
(86) International Application No ‘NA (USA) U.S.A.
Filing Date ‘NA (72)Name of Inventor:
(87) International Publication No *NA 1)KOVI, RAVISHANKER
(61) Patent of Addition to Application Number  :NA
Filing Date ‘NA
(62) Divisional to Application Number ‘NA
Filing Date ‘NA
(57) Abstract :

Process for preparation and purification of Pomalidomide. Abstract The present invention relates to process for préparatior
Pomalidomide. The present invention also relates to process for purifying Pomdédéuorther the invention relates to 95% or
more, preferably 99% or more pure Pomalidomide prepared by using novel purification technique according to the inventio
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(12) PATENT APPLICATION PUBLICATION (21) Application N0.201621008860 A
(19) INDIA
(22) Date of filing of Application :14/03/2016 (43) Publication Date : 17/11/2017

(54) Title of the inention : SYSTEM AND METHOD FOR SOUND BASED SURVEILLANCE

(51) International classification :HO4N7/18,G08B1/0((71)Name of Applicant :
(31) Priority Document No ‘NA 1)Tata Consultancy Sevices Limited
(32) Priority Date :NA Address of Applicant :Nirmal Building, 9th floor, Nariman
(33) Name of priority country :NA point, Mumbai400021, Maharashtra, India Maharashtra India
(86) International Application No ‘NA (72)Name of Inventor :

Filing Date ‘NA 1)SUBRAMANIAN, Sivakumar
(87) International Publication No *NA 2)KOPPARAPU, Sunil Kumar
(61) Patent of Addition to Application |

‘NA

Number ‘NA

Filing Date '
(62) Divisional to Application Number  :NA

Filing Date ‘NA
(57) Abstract :

A system and methaw detect an event by analysing sound signals received from a plurality of configured sensors. The sen
be fixed or mobile and sensor activity is tracked in a sensor map. The frame analyzer of the system compares soucdigagha
from the semors and applies knowledge data to determine if any deviation observed can be determined to be an uncharacte
A rule data set comprising priority data, type of event, location is applied to the output of the frame analyser to deteegmine
uncharacteristic sound observed is an event. On detection of an event, alerts are issued to appropriate authorityurkdifthenes
and contextual data associated with the event are stored to serve as continuous learning for the system.
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(12) PATENT APPLICATION PUBLICATION (21) Application N0.201621008871 A
(19) INDIA
(22) Date of filing of Application14/03/2016 (43) Publication Date : 17/11/2017

(54) Title of the invention : A NOVEL METHOD FOR QUANTIFICATION OF GEOMATERIACONTAMINANT
INTERACTION

(51) International classification :GO1N3/56,G01N3/4|(71)Name of Applicant :
(31) Priority Document No ‘NA 1)INDIAN INSTITUTE OF TECHNOLOGY BOMBAY
(32) Prioity Date :NA Address of Applicant :Indian Institute Of Technology
(33) Name of priority country ‘NA Bombay, Powai, Mumbad00076. Maharashtra India
(86) International Application No ‘NA (72)Name of Inventor :
Filing Date ‘NA 1)PATHAK PANKAJ
(87) International Publication No NA 2)SINGH NARAIN DEVENDRA
(61) Patent of Addition to Application NA
Number :N A
Filing Date |
(62) Divisional to Appication Number  :NA
Filing Date ‘NA
(57) Abstract :
Title: A novel method for Quantification of Geomater@2adbntaminant Interaction. Abstract The present disclosure describes a 't
method of determining geomaterdntaminant interaction. Thismetho hel ps us t o establish g

distribution coefficient, kd, for a certain geomatexahtaminant system, GCS, by conducting batch tests. This interaction is st
influenced by the geomaterial and contaminant specifiarpeters. In one aspect of the invention, the most important paramete
determine concentration and nature of the contaminant (in solution form) that control this interaction, critically.dorthespect
of the invention, electrical conductivitf the geomateriatontaminant system, GCS, which is dependent on type of the geoma
(i.e., its chemical and mineralogical properties) and contaminant(s) could be used for a precise understanding of geomateri
contaminant interaction.
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(12) PATENT APPLICATION PUBLICATION (21) Application N0.201621008122 A
(19) INDIA
(22) Date of filing of Application09/03/2016 (43) Publication Date : 17/11/2017

(54) Title of the invention : SOLAR POWERED LATHE

(51) International classification :FO3B13/1:{(71)Name of Applicant :
(31) Priority Document No ‘NA 1)GOPANI RAJAN R.
(32) Priority Date :NA Address of Applicant :Village: Nesda, Taluka: Morbi, Distr
(33) Name of priority country :NA Rajkot, Gujarat 363641, India Gujarat India
(86) Intenational Application No ‘NA (72)Name of Inventor :
Filing Date :NA 1)GOPANI RAJAN R.
(87) International Publication No NA
(61) Patent of Addition to Application Number ‘NA
Filing Date ‘NA
(62) Divisional to Application Number ‘NA
Filing Date ‘NA
(57) Abstract :

ABSTRACT A solar powered lathe comprisinglar panels configured to collect solar energy for conversion to electrical powe
battery configured to store converted solar power energy; charge control modules configured to control charging thimesiailat
on energy status of said battery; matonfigured to drive components of said lathe; and driver configured to control speed of
motor to control drive components of said lathe.
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(12) PATENT APPLICATION PUBLICATION (21) Application N0.201621008149 A
(19) INDIA
(22) Date of filing of Application :09/03/2016 (43) Publication Date : 17/11/2017

(54) Title of the invention : CLOSED LOOP GRAVY CONVEYOR

(51) International classification :B65G35/0(|(71)Name of Applicant :
(31) Priority Document No ‘NA 1)SHIYANI BHAVESH PURUSHOTTAM
(32) Priority Date :NA Address of Applicant :12, JYOTI PUJACE., KRUSHNA
(33) Name of priority country ‘NA NAGAR, PANCHAVATI, NASHIK-422003, MAHARASHTRA
(86) International Application No ‘NA INDIA. Maharashtra India
Filing Date ‘NA 2)KOYANDE SHREEPAD RAMAKANT
(87) International Publication No *NA (72)Name of Inventor :
(61) Patent of Addition to Application Number ‘NA 1)SHIYANI BHAVESH PURUSHOTTAM
Filing Date ‘NA 2)KOYANDE SHREEPAD RAMAKANT
(62) Divisional to Application Number ‘NA
Filing Date ‘NA
(57) Abstract :

The closed loop gravity conveysmguide loop is consist of main rail (102), front loop rail (103), return rail (104) and rear loop |
(105) fixed on support frame (101).guide loop gives smooth and low friction running path to roller (303) mounted onipkimar
plate (201) using shiaf301) and it separated by retaining ring (302). Main use of primary link plate (201) is to carry compone
using hook (106). Hook (106) mounted on (201) with the help of Allen screw (304) along with washer (305) and nut (306).
screw (304) astas a pivot for hook (106) to give rotational flexibility to adjust center of gravity. Primary link plate (201) also
as a stopper for hook (106) so that it will not touch to return rail (104) while circulating. Let us say hook trolleg &hib&mn
fig.3.s0 here hook trolley is separated to specific pitch by using spacer trolley which consist of spacer link (202),13hidtgining
ring (302) and roller (303).
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(12) PATENT APPLICATION PUBLICATION

(19) INDIA

(22) Date of filing of Application :09/03/2016

(21) Application N0.201621008197 A

(43) Publication Date : 17/11/2017

(54) Title of tre invention : PHARMACEUTICAL FOAM COMPOSITION

(51) International classification :A61K38/48L,A61K31/20:|(71)Name of Applicant :
(31) Priority Document No ‘NA 1)GLENMARK PHARMACEUTICALS S .A.
(32) Priority Date :NA Address of Applicant :Combeta 5, 2300 La Chalex-onds,
(33) Name of priority country :NA SWITZERLAND Switzerland
(86) International Application No  :NA (72)Name of Inventor :
Filing Date ‘NA 1)DHUPPAD, ULHAS
(87) International Publication No  : NA 2)DABRE, RAHUL
(61) Patent of Addition to Applicatio,NA 3)MAMIDALA, RANJIT KUMAR
Number :NA 4)MASHERE, KIRAN SUDAM
Filing Date ’ 5)SANKPAL, SHIRISH VITHAL
(62) Divisional to Application Numb:NA
Filing Date ‘NA
(57) Abstract :

The present invention relates to a stable submicron aerosol foam composition of a pharmaceutically active ingrediesatioeth
of skin diseases. The invention also relates to processes for the preparation of such compositions.

No. of Pages 25 No. of Claims : ¢

The Patent Office Journal No. 46/2017 Dated 12017 42419



(12) PATENT APPLICATION PUBLICATION
(19) INDIA
(22) Date of filing of Application :09/03/2016

(21) Application N0.201621008268 A

(43) Publication Date : 17/11/2017

(54) Title of the invention : FOULING CONTROL COMPOSITION

(51) International classification :C09D5/1¢| (71)Name of Applicant :
(31) Priority Document No :NA 1)GARWARE-WALL ROPES LIMITED
(32) Priority Date :NA Address of Applicant :Plot No.11, Block-D, MIDC,
(33) Name of priority country :NA Chinchwad, Pune 411 019, Maharashtra, India. Maharashtra
(86) International Application No ‘NA India
Filing Date ‘NA (72)Name of Inventor :
(87) International Publication No :NA 1)RAUT, Sanjay Vasudeo
(61) Paent of Addition to Application Number ‘NA 2)GUNARI, Nikhil
Filing Date ‘NA
(62) Divisional to Application Number ‘NA
Filing Date ‘NA
(57) Abstract :

ABSTRACT OF THE INVENTION ANTIFOULING AND ANTFECTOPARASITE CONTROL COMPOSITIONThe present
invention dscloses a antifouling and agtttoparasite control composition comprising a-daiklling fungus and/or bacteria to
control biofouling and ectoparasite numbers in aquaculture farms.
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(12) PATENT APPLICATION PUBLICATION (21) Application N0.201621008411 A
(19) INDIA
(22) Date of filing of Application :10/03/2016 (43) Publication Date : 17/11/2017

(54) Title of the invention : PROCESS OF ISOLATION AND PURIFICATION OF SWERTIAMARIN FROM ENICOSTEMMA
LITTORALE.

(51) International classification /AG1K| (71)Name of Applicant -
36/00 | 1)NATIONAL INSTITUTE OF PHARMACEUTICAL

(31) Priority Document No ‘NA |EDUCATION AND RESEARCH -AHMEDABAD
(32) Priority Date ‘NA Address of Applicant :C/O B.V.PATEL PERD CENTRE,
(33) Name of priority country ‘:NA |SARKHEJGANDHINAGAR HIGHWAY, THALTEJ,
(86) International Application No ‘:NA |AHMEDABAD -380054. Gujarat India

Filing Date :NA  |(72)Name of Inventor :
(87) International Publication No :NA 1)VINOD JAIRAJ
(61) Patent of Addition to Application Number ‘NA 2)SATYENDER KUMAR

Filing Date ‘NA 3)KIRAN KALIA
(62) Divisional to Application Number ‘NA

Filing Date ‘NA
(57) Abstract :

This invention relates to development of an effective method for isolation of the swertiamarin from Enicostemma littayagelin
yield and purity. This method involves chromatographing éhareilic extract of dried; whole plant powder material of Enicoster
littorale Blume. Swertiamarin was obtained as colourless crystals with a yield of 7.3% and purity of 97.5% by BiRLC
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(12) PATENT APPLICATION PUBLICATION (21) Application N0.201621008494 A
(19) INDIA
(22) Date of filing of Application :11/03/2016 (43) Publication Date : 17/11/2017

(54) Title of the invention : IMPROVED SOLAR PANEL MOUNTING STRUCTURE.

(51) International classification :HO1L31/05|(71)Name of Applicant :
(31) Priority Document No ‘NA 1)RUDRA NARAIN NE VATIA
(32) Priority Date :NA Address of Applicant :137, MARINE DRIVE, MUMBAI
(33) Name of priority country :NA 400020, MAHARASHTRA, INDIA. Maharashtra India
(86) International Application No ‘NA (72)Name of Inventor :
Filing Date ‘NA 1)RUDRA NARAIN NEVATIA
(87) International Publication No *NA
(61) Patent of Addition to Application Number :NA
Filing Date ‘NA
(62) Divisional to Application Number ‘NA
Filing Date ‘NA
(57) Abstract :

This invention relates to mounting structures for solar panels. Solar pangimgastructures on ground or rooftops are subjectec
high wind loads necessitating means of anchoring to base. Two common methods are penetration and ballasting. On a roc
penetration leads to possibility of water ingress and ballast results in intsteess in roof. Electrical efficiency of solar panels
depends directly on the amount of incident sunlight and inversely on surface temperature. In current practice, amdent b§ i
is enhanced by such mechanisms as single and-axidtirackingand surface temperature is reduced by heat transfer by condu
and radiation. Land and rooftops are costly resources and must be put to optimal use for viability of solar instalka#ans. it
objective of the present invention to provide a mounsingcture which minimizes or eliminates base penetration and ballasting
at the same time mitigates adverse wind . and seismic effects, increases incident sunlight on and reduces surfacedésgbera
panels and provides weatherproof usabla arederneath the mounting structure.
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(12) PATENT APPLICATION PUBLICATION (21) Application N0.20162100977A
(19) INDIA
(22) Date of filing of Application :21/03/2016 (43) Publication Date : 17/11/2017

(54) Title of the invention : AMORPHOUS FORM OF ELIGLUSTAT AND ITS SALTS AND PROCESS FOR PREPARING
THEREOF

(51) International classification :A61K31/402¢|(71)Name of Applicant :
(31) Pri rity Document No :NA 1)CADILA HEALTHCARE LIMITED
(32) Priority Date :NA Address of Applicant :Zydus Tower, Satellite Cross Road:
(33) Name of priority country ‘NA Ahmedabad 380015, Guijarat, India &ujt India
(86) International Application No ‘NA (72)Name of Inventor :
Filing Date ‘NA 1)DESAI, Sanjay Jagdish
(87) International Publication No :NA 2)BONDGE, Sandipan Prabhurao
(61) Patent of Addition to Application Number :NA 3)DESAI, Jitesh Amratlal
Filing Date ‘NA 4)DESAI, Akshay Dineshchandra
(62) Divisional to Application Number ‘NA 5)TRIPATHI, Udayprakash Omprakash
Filing Date ‘NA
(57) Abstract :

The present invention provides an amorphioush of eliglustat and its salts and process for preparing thereof. The present invi
also provides solid state form of eliglustat and its salts thereof
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(12) PATENT APPLICATION PUBLICATION (21) Application N0.201621009853 A
(19) INDIA
(22) Date of filing of Application :21/03/2016 (43) Publication Date : 17/11/2017

(54) Title of the invention : A METHOD FOR COMMUNICATION OF PROTECTION SETTINGS IN A CIRCUIT BREAKER

(51) International classificatn :HO2H3/0(|(71)Name of Applicant :
(31) Priority Document No ‘NA 1)LARSEN & TOUBRO LIMITED
(32) Priority Date :NA Address of Applicant :L & T House, Ballard Estate, P.O. E
(33) Name of priority country :NA 278, Mumbai 400 001, State bfaharashtra, India Maharashtre
(86) International Application No ‘NA India
Filing Date ‘NA (72)Name of Inventor :
(87) International Publication No *NA 1)TANDON, Garima
(61) Patent of Addition to Application Nuober ‘NA
Filing Date ‘NA
(62) Divisional to Application Number ‘NA
Filing Date ‘NA
(57) Abstract :

The present invention provides a method for communication of plurality of protection setting updates from a slave dewstetc
device in an electridawitching device. The method comprising: receiving, by means of an user interface, input correspondir
protection setting updates; enabling a reset sequence in said slave device and thereby actudtitiglagtien process for
initializing one or more variables related to communication of said protection setting update from said slave device to said r
device after reading said protection setting updates stored in a memory unit; transmitting, by the slave device, the setitegti
update to said master device within a time period of 16 to 18 ms, and then enabling, by said slave device, RAM/ROM mem
initialization process to initialize remaining variables in the slave device.
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(12) PATENT APPLICATION PUBLICATION (21) Application N0.201621009856 A
(19) INDIA
(22) Date of filing of Application :21/03/2016 (43) Publication Date : 17/12017

(54) Title of the invention : A LABEL APPLICATOR WITH INTEGRATED PEEQFF SYSTEM AND METHOD OF LABEL
APPLICATION

(51) International classification :B65C9/2¢|(71)Name of Applicant :
(31) Priority Document No ‘NA 1)LARSEN & TOUBRO LIMITED
(32) Priority Date :NA Address of Applicant :L & T House, Ballard Estate, P.O. E
(33) Name of priority coumny ‘NA 278, Mumbai 400 001, State of Maharashtra, India Maharast
(86) International Application No ‘NA India
Filing Date ‘NA (72)Name of Inventor :
(87) International Publication No NA 1)MAHINDRAKAR, Vinod S.
(61) Patent of Addition to Application Number ‘NA 2)KUMAR, Ashish
Filing Date ‘NA 3)SARKAR, Anurag
(62) Divisional to Application Number ‘NA
Filing Date ‘NA
(57) Abstract :

The present invention provides a label applicator system for applying one or more printefi labells at a specific location to ea
of a plurality of articles. The label applicator system comprisingballpeel off system for controlling a label peeling operation,
label peel off system comprising: a printer side pulley connected to a printer shaft, to provide said labels with baarkéfgepap
printing; a tensioner system adapted to remove bggb@aper from said labels, wherein said tensioner system comprises: a rub
shaft means; a knurling shaft means; a tensioner side pulley; and a timer belt, wherein, a mechanical drive transrsiigd fron
printer shaft connected to said printer side pullgough said timer belt to said tensioner side pulley to said knurling shaft mea
activate removal of said labels from said backing papers. The label applicator system also comprises an applicator gsisteq
a rotary mechanism; a vacuum geater; and a tamp pad. The applicator system applies waste air generated by said vacuum
to enable transfer of said pedf labels to tamp pad and thereby apply saidjpédabel on said articles using vacuum release frc
said vacuum generator.
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(12) PATENT APPLICATION PUBLICATION (21) Application N0.201621009858 A
(19) INDIA
(22) Date of filing & Application :21/03/2016 (43) Publication Date : 17/11/2017

(54) Title of the invention : A METHOD FOR AUTOMATIC BAUD RATE DETECTION AND A COMMUNICATION MODULI
THEREOF

(51) International classification :HO04L25/0Z| (71)Name of Applicant :
(31) Priority Document No ‘NA 1)LARSEN & TOUBRO LIMITED
(32) Priority Date :NA Address of Applicant :L & T House, Ballard Estate, P.O. E
(33) Name of priority country ‘NA 278, Mumbai 400 001, State of Maharashtra, India Maharast
(86) International Application No ‘NA India
Filing Date ‘NA (72)Nameof Inventor :
(87) International Publication No " NA 1)DANAIT , Bhushan, Damodar
(61) Patent of Addition to Application Number ‘NA
Filing Date ‘NA
(62) Divisional to Application Number ‘NA
Filing Date ‘NA
(57) Abstract :

The present invention provides a method for automatically detecting baud rate value in a communication module whelagg:
messages from a remote terminal device. The method comprisgggving, by a processing unit in a communication module, de
frames corresponding to said data messages and initiating data processing method for determining if said data fratness are
invalid; simultaneously monitoring, by an input port of gaidcessing unit, edge transition corresponding to said data frames, i
thereby generating edge triggered interrupt; thereby detecting, by the processing unit, if said edge is a first edyel@dysexf
said data frame, wherein if said edge is st #dge, triggering at least one timer at said first edge, wherein if edge is a second
enable record of timer count between said first edge and said second edge and thereby triggering said timer, wheggiomaid
generates a baud rate vallibe timings of level transitions are analyzed by the processing unit to determine the baud rate at
remote terminal device is sending the data message.

FIGURE 3
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(12) PATENT APPLICATION PUBLICATION (21) Application N0.201621009419 A
(19) INDIA
(22) Date of filing of Application :17/03/2016 (43) Publication Date : 17/11/2017

(54) Title of the invention : SYSTHS AND METHODS FOR GENERATING OPTIMIZED DECISION DATA

(51) International classification :GO6F|(71)Name of Applicant :
(31) Priority Document No ‘NA 1)TATA CONSULTANCY SERVICES LIMITED
(32) Priority Date :NA Address of Applicant :Nirmal Building, 9th Floor, Nariman
(33) Name of priority country :NA |Point, Mumbai400021, Maharashtra, India Maharashtra India
(86) International Application No :NA |(72)Name of Inventor :
Filing Date ‘NA 1)KIRTANIA, Manish
(87) International Publication No *NA 2)PRAMANIK, Himadri Sikhar
(61) Patent of Addition to Application Number ‘NA 3)BANERJEE, Soumya
Filing Date ‘NA
(62) Divisional to Application Number ‘NA
Filing Date ‘NA
(57) Abstract :

An automated séllearning system and method to generate an optimized decision data report for a selected set of entities b
multi-dimensional analysis (2D or 3D) using sets of two or three dimensions at a time. Parameter values for one or more pz
corresponihg to each entity are captured from one or more sources and one or more dimensions are generated to dynamic
the one or more parameters. For the selected set of entities, two or three dimensions with corresponding parametexd atra s
time to generate an entity dimension score leading to prioritization of the selected entities in the form of a decispmtd@ae®r
more decision data reports are further analyzed to generate the optimized decision data report to determineryfirs| qifr
entities.
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(12) PATENT APPLICATION PUBLICATION (21) Application N0.201621009420 A
(19) INDIA
(22) Date of filing of Application :17/03/2016 (43) Publication Date : 17/11/2017

(54) Title of the invention : SYSTEMS AND METHODS FOR GENERATING PROBABILISTIC GRAPHICAL MODELS ANL
PREDICTING DEFECT FRIENDLY PATHS THEREOF

(51) International @ssification :GO6F|(71)Name of Applicant :
(31) Priority Document No ‘NA 1)TATA CONSULTANCY SERVICES LIMITED
(32) Priority Date :NA Address of Applicant :Nirmal Building, 9th Floor, Nariman
(33) Name of priority country :NA |Point, Mumbai 40021, Maharashtra, India Maharashtra Indig
(86) International Application No :NA |(72)Name of Inventor :
Filing Date ‘NA 1)NATARAJAN, Karthik
(87) International Publication No *NA 2)NARAYANASWAMY, Kumaresan
(61) Patent of Addition to Applicetn Number :NA
Filing Date ‘NA
(62) Divisional to Application Number ‘NA
Filing Date ‘NA
(57) Abstract :

Systems and methods are provided for obtaining one or more of units, product backlog items (PBIs), and ev&Rssifiatha first
sprint, and modeling in an inverse Bayesian Belief Network the one or more of units, PBIs, and events in the PBIs ta gener
Probabilistic Graphical Model. The system generates an application knowledge based on the probabilistit mGgei, obtains a
PBI pertaining to a second sprint, and generates, using the application knowledge, test cases for an applicationaseteotetie
PBI pertaining to the second sprint. The system executes test cases and identifies defeate widpped to units, PBIs, and eve
based on which an updated probabilistic graphical model is generated. The system assigns influencing parameter toneach
compute a dependency factor for each defect that is being dependent on another dedem, Wwhidh defect friendly paths are
predicted.

FG.2

No. of Pages : ZNo. of Claims : 1!

The Patent Office Journal No. 46/2017 Dated 12017 42428



(12) PATENT APPLICATION PUBLICATION (21) Application N0.p1621009465 A
(19) INDIA
(22) Date of filing of Application :18/03/2016 (43) Publication Date : 17/11/2017

(54) Title of the invention : COMPACT AND EASIER GEAR BOX LIFTING MACHINE

. . . (71)Name of Applicant :
83 g‘:i%rrﬂitg’gglrﬁgstsgfa“on :EZE’C” 24" 1)YESHWANTRAO CHAVAN COLLEGE OF
lori : ENGINEERING
gg Zg‘rﬁgyo?;:;rity country :m Address of Applicant :YESHWANTRAO CHAVAN
. oun : COLLEGE OF ENGINEERING HINGNA ROAD,
(86) ::r;ltii?%tgga' Application No :m WANADONGRI, NAGPUR 441110, MAHARASHTRA, INDIA.
(87) International Publication No *NA Mg?gé?gggg‘:'? SHAHARE
(61) Patent of Addition to Application Number ‘NA f X
Filing Date ‘NA (72)Name of Inventor :
(62) Divisional to Application Number ‘NA 1)DEVENDRA Y SHAHARE
Filng bete A 2)DR. SANDIP S. KHEDKAR
' 3)DR. SHARAD S. CHAUDHARI
(57) Abstract :

The handling of gearbox of a heavy vehicle, during repairing and maimterin workshop was done using very complicated me
in earlier decades. In existing method, the gearbox was handled with the help of ropes and pulleys. It requires mirSrpensént
for handling. As the gearbox is heavy, while handling probatifityccurrence of accidents is more. In addition, it was difficult tc
pullout from vehicle and requires more time as well as more work force for handling. More time required to remove thérgea
the engine Because of its location. The gearbox hapdiwice is , developed which saves both time and work force of the sen
centers with improved efficiency. The operation of this device is simple. The operator will rotate the hand wheel ahé adjust
position of mechanism so that gearbox is heldxtufie. Then he will lock the hand wheel. The gearbox will be detached from tl
engine. Afterwards he will rotate the hand wheel to lower down the gearbox for further repair.
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(12) PATENT APPLICATION PUBLICATION (21) Application N0.201621009579 A
(19) INDIA
(22) Date of filing of Application :18/03/2016 (43) Publication Date : 17/11/2017

(54) Title of theinvention : A CONTROL VALVE ASSEMBLY

(51) International classification :B66F9/1¢|(71)Name of Applicant :
(31) Priority Document No ‘NA 1)FORBES MARSHALL PRIVATE LIMITED
(32) Priority Date :NA Address ofApplicant :A- 34 / 35, MIDC, H Block, Pimpri,
(33) Name of priority country :NA Pune 411 018, Maharashtra, India Maharashtra India
(86) International Application No ‘NA (72)Name of Inventor :
Filing Date ‘NA 1)JOSHI Milind
(87) Intenational Publication No NA 2)RANADE Prashant
(61) Patent of Addition to Application Number ‘NA 3)AMBHORE Amol
Filing Date ‘NA
(62) Divisional to Application Number ‘NA
Filing Date ‘NA
(57) Abstract :

The present disclosure relates to the field of mechbaigineering. The control valve assembly of the present disclosure has ¢
aligning construction, better life, durability, and functionality. The control valve assembly includes a valve, an acyo&®mrand s
positioner. The valve comprises a bpdyseat, a bonnet, and a plug and stem assembly. The body has at least one first count
and at least one second counterbore. The seat is disposed within the body. The bonnet is receivable within the bodnd he |
stem assembly is disposed withire bonnet. The at least one first counterbore is configured to facilitate central alignment of t
with the body. The at least one second counterbore is configured within the body to facilitate the central alignmemméttingtb
the body.

Figure 2
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(12) PATENT APPLICATION PUBLICATION (21) Application N0.201621008874 A
(19) INDIA

(22) Date of filing ofApplication :14/03/2016 (43) Publication Date : 17/11/2017

(54) Title of the invention : A CHEMICAL COMPOSITION FOR CLEANING THE CONCRETE FROM ALUMINIUM
FORMWORK AND PREPARATION THEREOF

(51) International classification :B28B7/38(|(71)Name of Applicant :
(31) PriorityDocument No ‘NA 1)AMOL BAPUSAHEB TAMBAT
(32) Priority Date :NA Address of Applicant :24, Shastri Nagar Society, Near
(33) Name of priority country ‘NA Gajanan Maharaj Mandir, Indira Nagar, Nashik Maharashtra
(86) International Application No ‘NA (72)Name of Inventor :
Filing Date ‘NA 1)AMOL BAPUSAHEB TAMBAT
(87) International Publication No *NA
(61) Patent of Addition to Application Number ~ :NA
Filing Date ‘NA
(62) Divisional to Application Number ‘NA
Filing Date ‘NA
(57) Abstract :

A CHEMICAL COMPOSITION FOR CLEANING THE CONCRETE FROM ALUMINIUM FORMWORK AND PREPARATIO
THEREOF The present invention provides a chemical composition Ko#Riinof Eau Forte 260%, Stabilzers 0112%, Surfactar
0.5-06%, Brighteners 0B9% and water for removing the adhered concrete from the aluminum formwork panels used in the
construction industry. The present invention further comprises a process for preparation of chemical compasitinfbBO for
cleaning the adhered concrete from the aluminum formwork panels. The present invention further comprises a process of ¢
aluminum formwork panels by using immersion, soaking and spraying process
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(12) PATENT APPLICATION PUBLICATION (21) Application N0.201621009044 A
(19) INDIA
(22) Date of filing of Application :15/03/2016 (43) Publiation Date : 17/11/2017

(54) Title of the invention : PLUGN ADAPTOR FOR MODULAR DEVICES

(51) International classification :HO4M1/0C|(71)Name of Applicant:
(31) Priority Document No ‘NA 1)Larsen & Toubro Limited
(32) Priority Date :NA Address of Applicant :Larsen & Toubro Limited L&T Hous
(33) Name of priority country :NA Ballard Estate, P. O. Box: 278, Mumbai 400 001, India
(86) InternationaApplication No ‘NA Maharashtra India
Filing Date ‘NA (72)Name of Inventor :
(87) International Publication No " NA 1)Arunkalingaraj Sundarasamy
(61) Patent of Addition to Application Number ‘NA 2)Mohamed Ismail Shahul Hameed
Filing Date ‘NA 3)Venkatachalam Subramanian
(62) Divisional to Application Number ‘NA
Filing Date ‘NA
(57) Abstract :

Disclosed is a plug in adaptor configured to connect to a miniature circuit breaker. The plug in adapter comprises tioasing \
cover, and a fixed terminal capable of being connected to any oneteftaipal and bottom terminal of the miniature circuit bree
a copper braid connected to the fixed terminal, a movable plug in contact fixed over a copper braid, and a contactlhtddafr c:
guiding the movable plug in contact therein,. Specificaig, contact holder adjusts and locks the movable plug in contact at fo
predefined positions of lines L1, L2, L3, and L4 to be connected. Further, the contact holder is marked with four pcetmfrbd
can be viewed through an opening configuredhenhousing. More specifically, each predefined color corresponds to the curre
position of the plug in contact. Figure 1
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(12) PATENT APPLICATION PUBLICATION (21) Application N0.201621009058 A
(19) INDIA
(22) Date of filing of Application :15/03/2016 (43) Publication Date : 17/11/2017

(54) Title of the invention : METHOD AND SYSTEM OF ESTIMATING CLEASPEECH PARAMETERS FROM NOISY
SPEECH PARAMETERS

(51) International classification :G10L21/020i((71)Name of Applicant :
(31) Priority Document No ‘NA 1)TATA CONSULTANCY SERVICES LIMITED
(32) Priority Date :NA Address of Applicant :Nirmal Building, 9th Floor, Nariman
(33) Name of priority country ‘NA Point, Mumbai400021, Maharashtra, India Maharashtra India
(86) International Application No ‘NA (72)Name of Inventor :
Filing Date ‘NA 1)PANDA, Ashish
(87) International Publication No *NA 2)KOPPARAPU, Sunil Kumar
(61) Patent of Addition to Application Number :NA
Filing Date ‘NA
(62) Divisional to Application Number ‘NA
Filing Date ‘NA
(57) Abstract :

A method and system is provided for estiimg clean speech parameters from noisy speech parameters. The method is perfo
acquiring speech signals, estimating noise from the acquired speech signals, computing speech features from the azguirec
signals, estimating model parameters fithie computed speech features and estimating clean parameters from the estimated
the estimated model parameters.
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(12) PATENT APPLICATION PUBLICATION (21) Application N0.201621009061 A
(19) INDIA
(22) Date of filing of Application :15/03/2016 (43) Publication Date : 17/11/2017

(54) Title of the invention : METHOD AND SYSTEM FOR VIRTUAL FITTINGFOUSER APPARELS

(51) International classification :G09G5/37'|(71)Name of Applicant :
(31) Priority Document No :NA 1)TATA CONSULTANCY SERVICES LIMITED
(32) Priority Date :NA Address of Applicant :NirmaBuilding, 9th Floor, Nariman
(33) Name of priority country :NA Point, Mumbati 400021, Maharashtra, India Maharashtra Indi
(86) International Application No ‘NA (72)Name of Inventor :

Filing Date ‘NA 1)SRINIVASAN, Vijay Prakash
(87) International PublicatioNo *NA 2)KANDASWAMY, Murugan
(61) Patent of Addition to Application Number  :NA 3)NARIBOINA, Viswa Teja

Filing Date ‘NA
(62) Divisional to Application Number ‘NA

Filing Date ‘NA
(57) Abstract :
A method and system is provided fortuil fitting of user apparels. The present application provides a method and system fol
fitting of one or more user apparels, comprises me ashodyi
size and shapeinarealtime deo; di splaying one or more user apparels

subsequent user selection of one or more user apparels; and overlaying of the user selected one or more displayels osetha
real timevideofeeddf he measured userEs body size and shape for v
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(12) PATENT APRICATION PUBLICATION (21) Application N0.201621009600 A
(19) INDIA
(22) Date of filing of Application :18/03/2016 (43) Publication Date : 17/11/2017

(54) Title of the invention : KINECT BASED BALANCE ANALYSIS USING SINGLE LEG STANCE (SLS) EXERCISE

. . :A61B|(71)Name of Applicant :

(51) International classification 5/00 1)Tata Consultancy Services Limited
(31) Priority Document No :NA Address of Applicant :Nirmal Building, 9th fw, Nariman
(32) Priority Date :NA |point, Mumbai400021, Maharashtra, India Maharashtra India
(33) Name of priority country :NA | (72)Name of Inventor :
(86) International Application No ‘NA 1)CHAKRAVARTY, Kingshuk

Filing Date ‘NA 2)BHOWMICK, Brojeshwar
(87) International Publication No :NA 3)SINHA, Aniruddha
(61) Patent of Addition to Application Number ‘NA 4)SUMAN, Suraj

Filing Date ‘NA 5)DAS, Abhijit
(62) Divisional to Application Number ‘NA

Filing Date ‘NA
(57) Abstract :

Synchronized and coordinatectigation of the postural muscles of the trunk and lower limbs is required for maintaining equili
and balance in human body. Poor postural balance control causes injury or falls in huge population and is supposéctéd be
factor of common motuoskills. Single Leg Stance (SLS) is a good option for measuring postural control in any stance, which
assesses postural steadiness in a static position by a temporal measuremduotgd&dy but also analyses the role of body skele
joints inpostural stability and correction. This method provides a quick, reliable and easy way to screen their patients afa
is easily incorporated into a comprehensive functional evaluation for older adults. An automatic unobtrusive systesed peop
to measure SLS duration and body balance. For this purpose, vigittioanalysis is performed which gives a clear view of rele
variation of frequency of different skeleton joints over time. The whole processing is done on the daka$etoof jpints obtained

from Kinect. The dataset of skeleton joints through the Kinect setup, is used instead of video, which addresses usenpena
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(12) PATENT APPLICATION PUBLICATION (21) Application N0.201621009603 A
(19) INDIA
(22) Date of filing of Application :18/03/2016 (43) Publication Date : 17/11/2017

(54) Title of the invention : SSTEMS AND METHODS FOR PREDICTING EXECUTION TIME OF APPLICATIONS
EXECUTED ON HETEROGENEOUS CLUSTERS

(51) International
classification

(71)Name of Applicant :

‘GOBF15/76,G06T15/00,GO6F15 1)Tata Consultancy Services Limited

(31) Priority Document No :NA Address of Applicant :Nirmal Building, 9th floor, Nariman
(32) Priority Date ‘NA point, Mumbai400021, Maharashtra, India Maharashtra India
(33) Name of priority couny :NA (72)Name of Inventor :
(86) International Applicatim_NA 1)SINGHAL, Rekha
No : 2)VERMA, Abhishek

o ‘NA

Filing Date

(87) International Publicatior, NA
No '

(61) Patent of Addition to

Application Number Hﬁ
Filing Date '
(62) Divisional to Applicatior,
‘NA
Number ‘NA
Filing Date '
(57) Abstract :

Systems and methods for predicting execution time of applications executed on heterogeneous clusters is provided. The s
includes a heterogeneous map and reduce (MR) simulator that is configured to (a) obtain information ger{ginmgber of MR
jobs and (ii) time of the number of MR jobs for each node type in a heterogeneous cluster, (b) obtain information peiixining
number of machines, and (ii) number of the MR jobs running on the machines in the heterogeneou&xhistain information
pertaining to a dataset, (d) execute, using one or more MR jobs, at least one application with the dataset on the heteltgien:
based on the obtained information, and (e) predict an execution time of said one or mores lgkegulting the at least one
application with the dataset on the heterogeneous cluster.
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(12) PATENT APPLICATION PUBLICATION (21) Application N0.201621009634 A
(19) INDIA
(22) Date of filing of Application :2/03/2016 (43) Publication Date : 17/11/2017

(54) Title of the invention : METHOD AND SYSTEM FOR DESIGNING A POLYMERIC HYDROGEL FOR CONTROLLED
RELEASE OF ACTIVE MOLECULES

(51) International classification :BO1.[(71)Name of Applicant :
(31) Priority Document No ‘NA 1)Tata Consultancy Services Limited
(32) Priority Date :NA Address of Applicant :Nirmal Building, 9th floor, Nariman
(33) Name of priority country ‘NA [point, Mumbai400021, Maharashtra, India Maharashtra India
(86) International Application No :NA [(72)Name of Inventor :
Filing Date ‘NA 1)RUNKANA, Venkataramana
(87) International Publication No NA | 2)MAHESHWARI, Shantanu
(61) Patent of Addition to Application Number ‘NA 3)PAREEK, Aditya
Filing Date ‘NA
(62) Divisionalto Application Number ‘NA
Filing Date ‘NA
(57) Abstract :

A system and method for designing a polymeric hydrogel for controlled release of an active molecule such as a drug have
disclosed. In one aspedtetpresent invention provides the design of polymeric hydrogels for controlled release of active mol
through optimization of carrier design parameters. The carrier design parameters include a set of monomer and polyiesratr
set of synthesiparameters, a crodigker concentration, a set of design parameters and a set of system parameters. The syst
consists of a mathematical model that couples swelling kinetics and active molecule release kinetics through a polignstictc
as a gel pparticle and an optimization model and methodology for optimizing the carrier design parameters. The model is a
for nonswelling as well as swelling hydrogels. The model is combined with an optimization module and algorithm to achiev
release kinetics of active molecules.
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(12) PATENT APPLICATION PUBLICATION (21) Application N0.20162100988Y
(19) INDIA
(22) Date of filing of Application :22/03/2016 (43) Publication Date : 17/11/2017

(54) Title of the invention : MECHANISM FOR REDUCING SINGULARITY IN OFF TERRAIN VEHICLE

(71)Name of Applicant :

(51) International classification :B62D63/0(] 1)CHAVAN ROSHAN GANGADHAR
(31) PriorityDocument No :NA Address of Applicant :5, PARWATEY APARTMENT,
(32) Priority Date ‘NA OPPO. AMANTRAN HOTEL, NEAR HANUMAN MANDIR,
(33) Name of priority country ‘NA KHUTWAD NAGAR NASHIK 08 Maharasht India
(86) International Application No ‘NA 2)HARAK VISHAL PRAKASH

Filing Date ‘NA 3)JADHAV CHAITANYA BALIRAM
(87) International Publication No NA 4)PRAJAPATI GHANSHYAM MUKHTAR
(61) Patent of Addition to Application Number ‘NA (72)Name of Inventor :

Filing Date ‘NA 1)CHAVAN ROSHAN GANGADHAR
(62) Divisional to Application Number ‘NA 2)HARAK VISHAL PRAKASH

Filing Date ‘NA 3)JADHAV CHAITANYA BALIRAM

4)PRAJAPATI GHANSHYAM MUKHTAR

(57) Abstrat:

The present invention relates to a mechanism for reducing singularity to allow the vehicle to climb obstacles of gidaaadheic
allow a mobile vehicle to easily work in off terrain and in intricate environment. Curved portion of the linkgafrtkeand the
coupler increases the height and reduces the singularity, thereby allowing climbing or overcoming objects of larger heights.

Fig. 1
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(12) PATENT APPLICATION PUBLICATION (21) Application N0.201621009901 A
(19) INDIA
(22) Date of filing of Application :22/03/2016 (43) Publication Date : 17/11/2017

(54) Title of the invention : MODULAR FUSE SWITCH

(51) International classification :HO1H9/0(|(71)Name of Applicant :
(31) Priority Document No ‘NA 1)Larsen & Toubro Limited
(32) Priority Date :NA Address of Applicant :Larsen & Toubro Limited L&T Houys
(33) Name of priority country :NA Ballard Estate, P. O. Box: 278, Mumbai 400 001, India
(86) International Application No ‘NA Maharashtra India
Filing Date ‘NA (72)Name of Inventor :
(87) International Publication No :NA 1)Pothana Santhosh
(61) Patent of Addition to Application Number ‘NA 2)Sadanand G. Choudhari
Filing Date ‘NA
(62) Divisional to Application Number ‘NA
Filing Date ‘NA
(57) Abstract :
A modul ar fuse switch (100) is discl osEed.c oTrper inscedsu lcaars si

units (60, 65), a knob (40), a fuse (30), a pair ofdips (20) and a plurality of rivets (10). The cassettes (90, 95) being identice
as either a housing or a cover and comprise supporting wallsrgf2a plurality of stacking maleemale parts (80) and locking we
(82 - 86) configured thereon. The cassette (90 / 95) serving as the housing when assembled face to face with the cassette
serving as the cover forms a single pole assembly awiiteh (100). The switch (100) with the identical cassettes (90, 95) redu
the number of plastic molds, allows easy and quick assembly, reduces overall cost of production and increases they pragiure
8

Y3
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(12) PATENT APPLICATION PUBLICATION
(19) INDIA
(22) Date of filing of Application :22/03/2016

(21) Application N0.201621009922 A

(43) Publicatbn Date : 17/11/2017

(54) Title of the invention : NUTRITIONAL COMPOSITIONS AND PROCESS OF PREPARING THE SAME

(51) International classification :A23L1/2¢|(71)Name of Applicant ;
(31) Priority Document No ‘NA 1)TILLU MUKESH HARI
(32) Priority Date :NA Address of Applicant :C/27, SAGARPRASAD,
(33) Name of priority country ‘NA GAVANPADA, NEAR FIRE BRIGADE, MULUND EAST,
(86) International Application No ‘NA MUMBAI -400081, MAHARASHTRA, INDIA Maharashtra Ind
Filing Date ‘NA (72)Name of Inventor :
(87) International Publication No NA 1)TILLU HEMATA MUKESH
(61) Patent of Addition to Application Number ‘NA 2)TILLU MUKESH H ARI
Filing Date ‘NA
(62) Divisional to Application Number ‘NA
Filing Date ‘NA
(57) Abstract :

Provided are nutritional compositions comprising seeds of Amaranth and Eleucine coracana, process of making the same,

methods of using the compositions as food supplements.
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(12) PATENT APPLICATION PUBLICATION (21) Application N0.201621010023 A
(19) INDIA
(22) Date of filing of Application :22/03/2016 (43) Publication Date : 17/11/2017

(54) Title of the invention : ACOUSTIC CONTROL FOR SCRAP CHUTE

. L :B23D|(71)Name of Applicant :

(51) International clasétation 31/00| 1)STEEL AUTHORITY OF INDIA LIMITED
(31) Priority Document No :NA Address of Applicant :Bhilai Steel Plant, Bhi®0001, State
(32) Priority Date :NA |of Chattis@rh, India Chattisgarh India
(33) Name of priority country :NA | (72)Name of Inventor :
(86) International Application No ‘NA 1)GANGOPADHYAY SANKAR

Filing Date ‘NA 2)PRASAD MANNE RAJENDRA
(87) International Publication No NA 3)THAKUR PURENDRA KUMAR
(61) Patent of Addition to Applation Number ‘NA

Filing Date ‘NA
(62) Divisional to Application Number ‘NA

Filing Date ‘NA
(57) Abstract :

The present invention relates to An arrangement for acoustic control in metallic scrap chute coofraidieast one metallic scrag
chute configured for transportation of scrap metal pieces, and a continuous water chamber disposed below the basatef scr
configured for dampening the vibration caused in the transportation of metal pieces whengitetheghamber extends to the side
walls of the said scrap chute. Fig.1 8

ACOUSTIC CONTROL FOR SCRAP CHUTE

Fig. t
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(12) PATENT APPLICATION PUBLICATON
(19) INDIA
(22) Date of filing of Application :22/03/2016

(21) Application N0.201621010024 A

(43) Publication Date : 17/11/2017

(54) Title of the invention : CHEMICALLY CHARGEABLE PHOTO BATTERY

(51) International classification HO1L | (71)Name of Applicant
21/00 | 1)INDIAN INSTITUTE OF SCIENCE EDUCATION AND
(31) Priority Document No ‘NA |RESEARCH
(32) Priority Date :NA Address of Applicant :Dr. Homi Bhabha Road, Pashan, P
(33) Name of priority country :NA [411008, Maharashtrindia. Maharashtra India
(86) International Application No :NA  [(72)Name of Inventor :
Filing Date ‘NA 1)OTTAKAM THOTIYL, Muhammed Musthafa
(87) International Publication No NA 2)THIMMAPPA, Ravikumar
(61) Patent of Addition to Application Number ‘NA 3)DEVENDRACHARI, Mruthyunjayachari Chattanahalli
Filing Date ‘NA 4)ARALEKALLU, Shambhulinga
(62) Divisional to Application Number ‘NA
Filing Date ‘NA
(57) Abstract :

The invention relates to a chemicallyargeable photo battery which comprises titanium nitride as photo anode, iron (ll1)
hexacyanoferrate (Il) as the cathode material and sodium persulfate as the chemical charging agent. The photo battenmtiof
is stable and recyclable for more thB00 cycles and could power a liggitting diode based table lamp.
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(12) PATENT APPLICATION PUBLICATION (21) Application N0.201621010157 A
(19) INDIA
(22) Date of filing of Application :23/03/2016 (43) Publication Date : 17/11/2017

(54) Title of the invention : AN IMPROVED PROCESS FOR PREPARATION OF HIGHLY PURE CHLORPROMAZINE

(51) Internationatlassification :C07D215/22|(71)Name of Applicant :
(31) Priority Document No ‘NA 1)ENALTEC LABS PRIVATE LIMITED
(32) Priority Date :NA Address of Applicant :17TH FLOOR, KESAR SOLITAIRE
(33) Name of priority country ‘NA PLOT NO.5, SECTORL9, SANPADA, NAVI MUMBAI
(86) International Application No ‘NA MAHARASHTRA, INDIA. PIN CODE: 400705 Maharashtra
Filing Date ‘NA India
(87) International Publication No " NA (72)Name of Inventor :
(61) Patent of Addition té\pplication Number  :NA 1)MR. KODALI ESWARA RAO
Filing Date ‘NA 2)DR. ALOK PRAMOD TRIPATHI
(62) Divisional to Application Number ‘NA 3)DR. SANJAY DASHRATH VAIDYA
Filing Date ‘NA
(57) Abstract :

The present invention relates to a processhe preparation of Chlorpromazine hydrochloride of structural formula | with a higt
degree of purity, specifically with a low content of genotoxic impurities.

Formula |
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(12) PATENT APPLICATION PUBLICATION (21) Application N0.201621010775 A
(19) INDIA
(22) Date of filing of Application :29/03/2016 (43) Publication Date : 17/11/2017

(54) Title of the invention AUXILIARY TRIP DEVICE FOR UNDER VOLTAGE AND SHUNT RELEASE IN CIRCUIT
BREAKER

(51) International classification :HO1HB83/1:|(71)Name of Applicant :
(31) Priority Document No ‘NA 1)Larsen & Toubro Limited
(32) Priority Date :NA Address of Applicant :Larsen & Toubro Limited L&T Hous
(33) Name of priority country ‘NA Ballard Estate, P. O. Box: 278, Mumbai 400 001, India
(86) International ApplicatiotNo ‘NA Maharashtra India
Filing Date ‘NA (72)Name of Inventor :
(87) International Publication No *NA 1)Binoj Balakrishnan
(61) Patent of Addition to Application Number  :NA 2)P. Vijay Anand
Filing Date ‘NA
(62) Divisional to Application Number ‘NA
Filing Date ‘NA
(57) Abstract :

Disclosed is a auxiliary trip device for under voltage release and shunt release in a circuit breaker. The auxiliary trip device
comprises a frame having a moving core and a fixed core configured therein,-pigudidéded into longer body and shorter body
and movingalong with the moving core, at least one compression spring arrarpetiveen the moving core and the fixed core 1
separating the moving core from the fixed core, a bobbin configured outside of the moving core as a guide for the maamaigac
coil accommodated in the bobbin. The auxiliary trip device is a compact electromagnet developed feoltemgierelease and the
same can be modified and used as shunt release. Figure 1
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(12) PATENT APPLICATION PUBLICATION (21) Application N0.201621010776 A
(19) INDIA
(22) Date of filing of Application :29/03/2016 (43) Publication Date : 17/11/2017

(54) Title of the invention : POSITION INDICATING MECHANISM FOR WITHDRAWABLE CIRCUIT BREAKER

(51) International classification :H02B11/17:|{(71)Name of Applicant ;
(31) Priority Document No ‘NA 1)Larsen & Toubro Limited
(32) Priority Date :NA Address of Applicant :Larsen & Toubro Limited L&T Hous
(33) Name of priority country :NA Ballard Estate, P. O. Box: 278, Mumbai 400 001, India
(86) International Apptation No ‘NA Maharashtra India
Filing Date ‘NA (72)Name of Inventor :
(87) International Publication No *NA 1)JOSEPH VELLANIKKARAN
(61) Patent of Addition to Application Number  :NA 2)PRABHU NATARAJAN
Filing Date ‘NA 3)SENTHILKUMAR KARU NANITHI
(62) Divisional to Application Number ‘NA
Filing Date ‘NA
(57) Abstract :

Disclosed is a position indicating mechanism for withdrawable circuit breaker. The position indicating mechanism comprise
slider/actuator mounted on a base plate of a side plate of the circuit breaker. Further, the poisiéiting mechanism comprises ¢
guide pin operably coupled to the slider/actuator, a retention spring inserted into the guide pin and rested on theastidariddh:
base plate. Furthermore, the position indicating mechanism comprises a splitlpakifog the slider/actuator, the guide pin and
retention spring in place. The position indicating mechanism also comprises a plurality of microswitches fixed to inpllaéetasd
a connector block for terminating electrical connections from the glucdlmicroswitches.
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(12) PATENT APPLICATION PUBLICATION
(19) INDIA
(22) Date of filing of Application :29/03/2016

(21) Application N0.201621010782 A

(43) Publication Date : 17/11/2017

(54) Title of the invention : VEHICLE MULTFUNCTIONAL PARCEL SHELF

(51) International classification :B60N3/0(| (71)Name of Applicant :

(31) Priority Document No ‘NA 1)TATA MOTORS LIMITED

(32) Priority Dae :NA Address of Applicant :BOMBAY HOUSE, 24 HOMI MOD®

(33) Name of priority country ‘NA STREET, HUTATMA CHOWK, MUMBAI 400 001,

(86) International Application No ‘NA MAHARASHTRA, INDIA. Maharashtra India
Filing Date ‘NA (72)Name of Inventor :

(87) International Publication No NA 1)MR. NIKHIL GAIKWAD

(61) Patent of Addition to Application Number ‘NA 2)MR. MANSING MAHADEO SURYAVANSHI
Filing Date ‘NA 3)MR. ABHIJEET DINKARRAO INGAWALE

(62) Divisional to ApplicatioNumber ‘NA
Filing Date ‘NA

(57) Abstract :

The present disclosure relates to a rear parcel shelf for a motor vehicle or the like and more specifically to a ielpanedling
at multple locations for different utility purpose as per passenger needs.

Figure I
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(12) PATENT APPLICATION PUBLICATION (21) Application N0.201621010789 A
(19) INDIA
(22) Date of filing of Application :29/03/2016 (43) Publication Date : 17/11/2017

(54) Title of the invention : USHAPED EARTH LEAKAGE MODULE FOR CIRCUIT BREAKERS

(51) International classification :HO1H71/1¢|(71)Name of Applicant :
(31) Priority Document No ‘NA 1)Larsen & Toubro Limited
(32) Priority Date :NA Address of Applicant :Larsen & Toubro Limited L&T Hous
(33) Name of priority country :NA Ballard Estate, P. O. Box: 278, Muaibt00 001, India
(86) International Application No ‘NA Maharashtra India
Filing Date ‘NA (72)Name of Inventor :
(87) International Publication No NA 1)BALAJI LAKSHMINARAYANAN
(61) Patent of Addition to Application Nurab ‘NA
Filing Date ‘NA
(62) Divisional to Application Number ‘NA
Filing Date ‘NA
(57) Abstract :

Disclosed is a kshaped earth leakage module configured to fit a circuit breaker while installation- Shapéd earth leakage
module comprises lottom housing having a core balance current transformer (CBCT) for detecting leakage current flowing
circuit. The bottom housing further comprises a power card with voltage contacts card acting as a power source, ayché plut
internal phase Weers to provide additional clearance and creepage to the circuit breaker. Furtheshieed earth leakage modi
comprises a right cover coupled to the right side of the bottom housing. The right cover includes a mechanically grindieatd
assembly for displaying actual status of the module, and electronics access flap. Furthermesbathedéarth leakage module
comprises a left cover coupled to the left side of the bottom housing. The left cover encapsulates an electronic adr(E@ Cjrc
wherein the electronic control circuit (ECC) is configured to process leakage of detected by the CBCT. Figure 17
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(12) PATENT APPLICATION PUBLICATION (21) Application No.1951/MUM/2015 A
(19) INDIA
(22) Date of filing of Application :07/10/2015 (43) Publication Date : 17/11/2017

(54) Title of the invention : IMPROVED OPTICAL BRIGHTENING AGENT FOBETERGENT FORMULATIONS AND A
PROCESS FOR PREPARING THE SAME

(51) International classification :D06L3/12,C11D3/4|(71)Name of Applicant :
(31) Priority Document No ‘NA 1)Deepak Nitrite Limited
(32) Priority Date :NA Address of Applicant :9/10 , Kunj Society , Alkapuri,
(33) Name of priority country ‘NA Vadodara, Gujarat India
(86) International Application No ‘NA (72)Name of Inventor :

Filing Date ‘NA 1)Abhay Bhalchandra Deshpande
(87) International Publication No :NA 2)Milind Narayan Kolhe
(61) Patent of Addition to Application NA 3)Dada Sambhaji Jadhav
Number :NA 4)Hemendra Vasant Ganu

Filing Date ' 5)Madhukar Sahdeo Dudhane
(62) Divisional to Application Number  :NA

Filing Date ‘NA

(57) Abstract :

The present invention rel at e s-big4aniliac-6mprpholieassiazih-dylamipo)ye,p2af i |
stilbene disulphonate in the cryst al -bis@anitno-6-tndrpaolinp-s-tikazire2s ¢
ylamino)-2 , 2sHlbene disulphonate in the a crystal form to steam distillation. It also discloses a process to get formulation:
di s odi ubis(4dnijlinb-B-morpholinestriazin-2-ylamino)2 , 2sklbene disulphonate, with substially lower content of the
hazardous amines such as aniline and morpholine.
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(12) PATENT APPLICATION PUBLICATION (21) Application N0.201621010263 A
(19) INDIA
(22) Date of filing of Application :23/03(@2L6 (43) Publication Date : 17/11/2017

(54) Title of the invention : SYSTEM FOR CAPTURING THREE DIMENSIONAL IMAGES FOR PRODWCT

(51) International classification :G06K9/3¢[(71)Name of Applicant :

(31) Priority Document No ‘NA 1)DIVYAKANT UMAKANT BRAHMAKSHATRIYA

(32) Priority Date :NA Address of Applicant :6, SAHAJANAND PARK, OPP.

(33) Name of pority country ‘NA DOMINO PIZZA, B/H. IMAGE ENGLISH SCHOOL,

(86) International Application No ‘NA GHODASAR HIGHWAY, ISANPUR, AHMEDABAD,
Filing Date ‘NA GUJARAT, INDIA. Gujarat India

(87) International Publication No " NA (72)Name of Inventor :

(61) Patent of Addition to Application Number ‘NA 1)DIVYAKANT UMAKANT BRAHMAKSHATRIYA
Filing Date ‘NA

(62) Divisional to Application Number ‘NA
Filing Date ‘NA

(57) Abstract :

The present system for capturing three dimensional images mainly comprises of Adjustable arm with image capturing mea
Adjustable arm unit in height, Rotatable disk / desk table, laghtstable rams with desk table, A control unit with moveable HM
text panel / touch screen with operating software; Wherein said adjustable arm with image capturing means is an aohjtisa i
flexible for vertical movement of 90 degree up and kadke resting position; said arm has an image capturing means mounte
geared head with shutter release cord; wherein said arm can be rested at specified angle; said arm works with steplipeersp
gear, single phase geared motor, plc medoall screw and other mechanical components that facilitates the functionality of th
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(12) PATENT APPLICATION PUBLICATION (21) Application N0.201621010357 A
(19) INDIA
(22) Date of filing of Applicabn :25/03/2016 (43) Publication Date : 17/11/2017

(54) Title of the invention : DEVICE AND METHOD TO DETECT DIABETES IN A PERSON USING PULSE PALPATION
SIGNAL

(51) International classification :A61B5/005¢|(71)Name of Applicant ;
(31) Priority Document No ‘NA 1)Tata Consultancy Services Limited
(32) Prority Date :NA Address of Applicant :Nirmal Building, 9th floor, Nariman
(33) Name of priority country ‘NA point, Mumbai400021, Maharashtra, India Maharashtra India
(86) International Application No ‘NA (72)Name of Inventa :
Filing Date ‘NA 1)JAYARAMAN, Srinivasan
(87) International Publication No *NA 2)THOKALA, Naveen
(61) Patent of Addition to Application Number  :NA 3)PURUSHOTHAMAN, Balamuralidhar
Filing Date ‘NA
(62) Divisional to Aplication Number ‘NA
Filing Date ‘NA
(57) Abstract :

A device and method is provided for the detection of diabetes in a person using pulse palpation signals. The sigread fsaraptt
the radial arter of the person using a pheptethysmograph (PPG) sensor. The PPG signal is then preprocessed by a process
preprocessed PPG signal is then analyzed by the processor to determine a first set of feature parameters. Thedirtateset of fi
parameterinclude systolic peak, valley point and dicrotic notch. The first set of feature parameters are compared with a sec
feature parameters, wherein the second set of feature parameters are extracted from the control group of individualtheBase
comparison it is classified the person is one of a normallipleetic or in a diabetic condition. According to another embodimen
invention also provides a method to determine the severity index and progression risk of diabetes diseaseoin. the pers
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(12) PATENT APPLICATION PUBLICATION (21) Application N0.201621010413 A
(19) INDIA
(22) Date of filng of Application :27/03/2016 (43) Publication Date : 17/11/2017

(54) Title of the invention : FAULT TRIP INDICATION IN EARTH LEAKAGE MODULE OF CIRCUIT BREAKER

(51) International classification HO1H (71)Name of Applicant :
83/00,H01H71/0| 1)LARSEN & TOUBRO LIMITED

(31) Priority Document No :NA Address of Applicant :L & T House, Ballard Estate, P.O. E
(32) Priority Date :NA 278, Mumbai 400 001, State of Maharashtra, India Maharast
(33) Name of priority country ‘NA India
(86) International Application No ‘NA (72)Name of Inventor :

Filing Date ‘NA 1)VORA, Paras Bipin
(87) International Publication No NA
(61) Patent of Addition to Application Numbe:NA

Filing Date ‘NA
(62) Divisional to Application Number ‘NA

Filing Date ‘NA

(57) Abstract :

Disclosed is a system for post trip fault indication in earth leakage module (EL) of circuit breaker, said system coawptiging:
transmitter means to emit light signal; an IR receiver meardetecting incoming light signal from the IR transmitter through th
ETU of circuit breaker; a ray blocking means configured to block the transmission of IR light; a plunger placed onlife flux s
device (FSD) of earth leakage module; and a controllemseonfigured to actuate a latching relay, wherein said latching relay
actuated to enable at least one indicator means to indicate trip fault; WHEREIN when a fault is detected by the earttothd&a
it pops out the flux shift device (FSD) whiclorres the plunger thereby blocking the passage of infrared light and by the contr
means actuate the latching relay to indicate the user that the EL module has tripped.

NnGURr )
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(12) PATENT APPLICATION PUBLICATION
(19) INDIA
(22) Date of filing of Application :30/03/2016

(21) Application N0.201621011121 A

(43) Publication Date : 17/11/2017

(54) Title of the iwention : SAFETY SHUTTER FOR WITHDRAWABLE CIRCUIT BREAKER

(51) International classification

(31) Priority Document No

(32) Priority Date

(33) Name of priority country

(86) International Application No
Filing Date

(87) International Publication No

(61) Patent of Addition to Application Number
Filing Date

(62) Divisional to Application Number
Filing Date

:HO1H33/6¢
‘NA
‘NA
‘NA
‘NA
‘NA
' NA
‘NA
‘NA
‘NA
‘NA

(71)Name of Applicant :

1)Larsen & Toubro Limited

Address of Applicant :L&T House, Ballard Estate, P. O. B

278, Mumbat 400 001, Maharashtra, India Maharashtra Indie
(72)Name of Inventor :

1)PRABHU NATARAJAN

2)KAPU NAGARJUN

3)SENTHILKUMAR KARUNANITHI

(57) Abstract :

The safety shutte comprising of an insertion shutter (13), a removal shutter (14) and a handle shutter (15) for a withdrawab
breaker (10) mounted within the withdrawable unit (11) are disclosed. Particularly, the insertion shutter (13) and thehetteov:
(14) are configured within the withdrawable unit (11), whereas the handle shutter (15) is secured onto the withdrawaeadia
(10). The safety shutters ensures safety of the operating personnel and the withdrawable circuit breaker (11heFsatbsr, t
shutters reduces the chances of touching live contacts thereby reducing the potential hazards to the operating petisosnel, ¢
ensuring safety of the operating personnel and the withdrawable circuit breaker (10).
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(12) PATENT APPLICATION PUBLICATION (21) Application N0.201621011160 A
(19) INDIA
(22) Date of filing of Application :30/03/2016 (43) Publication Date : 17/11/2017

(54) Title of the invention : EGR COOLING SYSTEM WITH BOOSTER COOLANT PUMP

(51) International classification :FO1P7/16,F02B29/(|(71)Name of Applicant :
(31) Priority Document No ‘NA 1)TATA MOTORS LIMITED
(32) Priority Date :NA Address of Applicant :BOMBAY HOUSE, 24 HOMI MOD®
(33) Name of priority coumy ‘NA STREET, HUTATMA CHOWK, MUMBAI 400001,
(86) International Application No ‘NA MAHARASHTRA, INDIA. Maharashtra India
Filing Date ‘NA (72)Name of Inventor :
(87) International Publication No *NA 1)RAKHESH BHARATHAN
(61) Patent of Addition to Application ‘NA 2)NEERAJ KALIDAS JO SHI
Number :NA 3)ANUJ SARWATE
Filing Date '
(62) Divisional to Application Number  :NA
Filing Date ‘NA
(57) Abstract :

The present invention discloses an EGR cooling system (100) with booster coolant pump. The EGR cooling system (108hi
EGR cooler (4), a coolant pump (6), a booster pump (7) and an engine control unithgl@polant pump (6) provides coolant to
EGR cooler (4). The booster pump (7) is connected with the EGR cooler (4) and the coolant pump (6) for providing adelitimir
coolant to said EGR cooler (4). The engine control unit (10) is functiooatfigected to the EGR cooler (4), the coolant pump (6
the booster pump (7) and measures at least one of an engine RPM, a torque and an EGR temperature for selectivelyeactivi
booster pump (7) based on the measurement.

FIGURE |
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(12) PATENT APPLICATION PUBLICATION (21) Application N0.201621011164 A
(19) INDIA
(22) Date of filing of Application :30/03/2016 (43) Publication Date : 17/11/2017

(54) Title of the invention : ASSEMBLY AND METHOD FOR COOLING OF ELECTRICAL COMPONENTS & AIR FLOW It
UPPER ENGINE COMPARTMENT

(51) International classification :HO5K7/2({(71)Name of Applicant :
(31) Priority Document No ‘NA 1)TATA MOTORS LIMITED
(32) Piority Date :NA Address of Applicant :BOMBAY HOUSE, 24 HOMI MOD®
(33) Name of priority country ‘NA STREET, HUTATMA CHOWK, MUMBAI 400 001,
(86) International Application No ‘NA MAHARASHTRA, INDIA. Maharashtra India
Filing Date ‘NA (72)Name of Inventor :
(87) International Publication No *NA 1)MR. NOEL HARRIS
(61) Patent of Addition to Application Number ‘NA 2)MR. DATTATRAY BHARGUDE
Filing Date ‘NA 3)MR. MANDAR MANORE
(62) Divisional to Application Number ‘NA 4)MR. NITIN JADHAV
Filing Date ‘NA 5)MR. JOHN SULLIVAN
(57) Abstract :

The proposed invention facilitates circulation of cool air onto the upper hot zone in the engine bay that liesthetweeret
assembly and the engine without addition of complex ducts and other forced circulation mechanisms. This was achieveg &
path through the bumper top grill for air flow on to the desired zone ensuring that the ambient air is notrcoarnitagt with the
radiator and a separate flow path is provided with the same bumper and grill assembly. An additional natural circtitatiqratkir
provided through top grill above the radiator opening for cooling of electrical component in emigiparonent. Fig. 2

FIGURE 2
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(12) PATENT APPLICATION PUBLICATION (21) Application N0.201621011182 A
(19) INDIA
(22) Date of filing of Application :30/03/2016 (43) Publication Date : 17/11/2017

(54) Title of the invention : INCREASING CABIN COOLING PERFORMANCE BY MORE HEAT EXCHANGING AT
CONDENSER END BY USE CHILLED EVAPORATIVE AIR

(51) International classifation :B60H1/00,F25B9/00,B64D13/(|(71)Name of Applicant :
(31) Priority Document No  :NA 1)TATA MOTORS LIMITED
(32) Priority Date :NA Address of Applicant :BOMBAY HOUSE, 24 HOMI MOD®
(33) Name of priority country :NA STREET, HUTATMA CHOWK, MJMBAI 400 001,
(86) International Application ‘NA MAHARASHTRA, INDIA. Maharashtra India
No :NA (72)Name of Inventor :

Filing Date ‘ 1)MR. UTTAM NAYAKAWADI
(87) International Publication NA 2)MR. MANEESH ARORA
No '
(61) Patent of Addion to ‘NA
Application Number :NA

Filing Date ’
(62) Divisional to Application .

‘NA

Number ‘NA

Filing Date ’
(57) Abstract :

A system and method for Increasing cabin cooling performance of automobile comprising@md#ioning systm, at least one
compressor, at least one condenser, at least one evaporator, said compressor has compressor pulley to start pungparg gae
under high pressure, said condenser takes the heated high pressure refrigerant gas from said ¢coropoé#s@aid condenser,
condenses the refrigerant gas into a liquid and releases heat in the process, said evaporator takes highly cooledsédglid fron
condenser and evaporates it to circulate cold air inside the vehicle cabin, said air conditist@nguses chilled evaporative air f¢
more heat exchanging at said condenser to tap some chilled air from said evaporator outlet and throw chilled air onsestor
as to improve heat exchanging at condenser. Fig. 3

FIGURE 2
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(12) PATENT APPLICATION PUBLICATION (21) Application N0.201621010790 A
(19) INDIA
(22) Date of filing of Application :29/03/2016 (43) Publication Date : 17/11/2017

(54) Title of the invention : HIGHLY EFFICIENT ACID CATALYST FOR HYDROCARBON CONVERSION

(51) International classification :B01J29/01| (71)Name of Applicant :
(31) Priority Document No ‘NA 1)VIRIDIS CHEMICALS PRIVATE LIMITED
(32) Priority Date :NA Address of Applicant :54A MITTAL TOWERS, NARIMAN
(33) Name of priority ountry :NA POINT, MUMBAI 400021, INDIA Maharashtra India
(86) International Application No ‘NA (72)Name of Inventor :
Filing Date ‘NA 1)DR. CHAITANYA SAMPARA
(87) International Publication No NA 2)VIVEK KHACHANE
(61) Patent of Addition to Application Number ‘NA
Filing Date ‘NA
(62) Divisional to Application Number ‘NA
Filing Date ‘NA
(57) Abstract :

A mixed metal oxide solid acid catalyst composition is disclosed which provides substantially improved conversion farbloydr
transformation reactions namely, alkylation and isomerization. The catalyst composition includes a sulfateniom §atip metal
and a mixed metal oxide support material bearing molecular formula: X,Zr02.X2A1203.X3Yb203.X4CuO wherein the molar
coefficients for individual metal oxides are as follows: xI = 55 to 75x102; x2 = 12 to 25 xIO2; x3 = 1 to 6xI02 and xtb=5KI0P;
The concentration of the sulfate ion on the aforementioned catalyst support is between 5 to 17wt% and that of Platimetagis
0.05 to 2.0wt%.
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(12) PATENT APPLICATION PUBLICATION (21) Applicgion N0.201621010811 A
(19) INDIA
(22) Date of filing of Application :29/03/2016 (43) Publication Date : 17/11/2017

(54) Title of the invention : CROSS MEMBER OF A VEHICLE

(51) International classification :B62D21/1:|(71)Name of Applicant :
(31) Priority Document No ‘NA 1)TATA MOTORS LIMITED
(32) Priority Date :NA Address of Applicant :BOMBAY HOUSE, 24 HOMI MOD®
(33) Name of priority country ‘NA STREET, HUTATMA CHOWK, MUMBAI 400001,
(86) International Application No ‘NA MAHARASHTRA, INDIA. Maharashtra India
Filing Date ‘NA (72)Name d Inventor :
(87) International Publication No NA 1)NITIN BABASO BODHALE
(61) Patent of Addition to Application Number ‘NA 2)JAYESHKUMAR K RAGHUVANSHI
Filing Date ‘NA 3)VILAS BIJWE
(62) Divisional to Application Number ‘NA 4)NILESH OJHA
Filing Date ‘NA
(57) Abstract :

The present invention discloses a cross member of a vehicle. The cross member includes a pair of bow shaped tubdiyaofi
connecting tubes. The pair of bow shaped tubes is connected to long members of the vehicle. The plurality of conneating tt
different length is adapted to connect said pair of bow shaped tubes along length of the pair of bow shaped tubes. Fig. 1

FIGURE 1
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(12) PATENT APPLICATION PUBLICATION (21) Application N0.201621010812 A
(19) INDIA
(22) Date of filing ofApplication :29/03/2016 (43) Publication Date : 17/11/2017

(54) Title of the invention : OPEN CIRCUIT DIAGNOSIS OF IGNITION COIL USING DWELL TIME MODIFICATION
TECHNIQUE

(51) International classification :F02D41/2. (711))_?:_? : &fé_[pgl'ch rll_tll:\/IITED
(31) Priority Document No :NA . )
(32) Priority Date ‘NA Address of Applicant :BOMBAY HOUSE, 24 HOMI MOD®
(33) Nameyof fiority countr :NA STREET, HUTATMA CHOWK, MUMBAI 400 001,
(86) Internat 0?1 it i Iicaﬂox No NA MAHARASHTRA, INDIA. Maharashtra India
Filing Date PP :NA (72)Name of Inventor :
(87) International Publication No *NA BME S/IARUAT/AI;/A?\I?(PALA
(61) Patent of Addition to Application Number ‘NA :
Filing Date ‘NA 3)MR. AASHISH JADHAV
(62) Divisional to Application Number ‘NA 4MR.V C PREM KUMAR
Filing Date ‘NA 5)MR. S SRIDHAR
6)MR. VISWANATHA HOSUR
(57) Abstract :

The novelty is involved in the development of special EMS (Engine Management Systemysésadditional package of dwell
time intervention for the purpose of Ignition Coil Open circuit diagnosis. This novelty has been developed in ordefaaveady
common Engine ECU hardware for one of the ongoing projects. In normal EMS, dwell tierésed from Look Up table to energ
the Ignition Coils. Whereas in the stated novel/special EMS, in addition to normal Dwell Time Look Up Table an extra €lElte
Time gets added for a very brief time. Figire

Suvien axd mBsagone s

Figure - 3
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(12) PATENT APPLICATION PUBLICATION
(19) INDIA
(22) Date of filing of Application :29/03/2016

(21) Application N0.201621010814 A

(43) Publiation Date : 17/11/2017

(54) Title of the invention : LUBRICATION SYSTEM FOR INTERNAL COMBUSTION ENGINE

(51) International classification :FO1M11/0¢|(71)Name of Applicant :

(31) Priority Document No ‘NA 1)TATA MOTORS LIMITED

(32) Priority Date :NA Address of Applicant :BOMBAY HOUSE, 24 HOMI MOD®

(33) Name of priority country ‘NA STREET, HUTATMA CHOWK, MUMBAI 400 001,

(86) International Application No ‘NA MAHARASHTRA, INDIA. Maharashtra India
Filing Date ‘NA (72)Name of Inventor :

(87) International Publication No *NA 1)MR. HEMANT AMBADAS MALEKAR

(61) Patent of Addition to Application Number  :NA 2)MR. CHAITANYA GOVIND KULKARNI
Filing Date ‘NA 3)MR. ANANTA LAXMAN HUKKERI

(62) Divisional to Application Number ‘NA
Filing Date ‘NA

(57) Abstract :

The present invention discloses a lubrication system (100) for an internal combustion engine. The lubrication systerud&8®:
oil sump (120), an oil filter (140) and a relief circuit @5The oil sump (120) stores oil therein. The oil filter (140) filters the oil
received from the oil sump (120). The relief circuit (150) receives the filtered oil from the oil filter (140) for fagjlitatv of the

filtered oil to an engine main oiladlery (170).

Figure 2
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(12) PATENT APPLICATION PUBLICATION
(19) INDIA
(22) Date of filing of Application :29/03/2016

(21) Application N0.201621010815 A

(43) Publication Date : 17/11/2017

(54) Title of the invention : HASSLE FREE VEHICLE LAUNCH SYSTEM

(71)Name of Applicant :

(51) International classification :G07B15/0(| 1)TATA MOTORS LIMITED
(31) Priority Document No :NA Address of Applicant :BOMBAY HOUSE, 24 HOMI MOD®
(32) Priority Date :NA STREET, HUTATMA CHOWK, MUMBAI 400 001,

(33) Name of priority country ‘NA MAHARASHTRA, INDIA. Maharashtra India
(86) International Application No ‘NA (72)Name of Inventor :
Filing Date ‘NA 1)MR MITHUN CHAS KAR
(87) International Publication No *NA 2)MR. SUJIT MOHIRE
(61) Patent of Addition to Application Number ~ :NA 3)MR. HEMANT PAWAR
Filing Date ‘NA 4)MR. GAURAV GUPTA
(62) Divisional to Application Number ‘NA 5)MR. OMPRAKASH SAHU
Filing Date ‘NA 6)MR. RAVI KAPSE

7)MR. SIVAKUMAR BALASUBRAMIUM

(57) Abstract :

During heavy traffic & uphill conditions, a critical task in driving a Manual Transmisséhicle is manoeuvring Launch Conditiol
This can be simplified by introducing Hassle Free Vehicle Launch (HFVL) assist feature. Implementation of proposed elect
mechanical susystem in the vehicles under HFVL feature will lead to reduced clutch etdet and give Engine ECU controlle
automated seamless Vehicle Launch during bumper to bumper stop go driving conditions. HFVL incorporate a servo motor
pedal to optimize the clutch engagement rate during clutch modulation zone and algmrighigine torque demand control basec
the clutch slippage during vehicle launch. HFVL will facilitate the smooth launch of the vehicle avoiding an enginenstadieireg
launch event on a gradient road. With the developed algorithm, HFVL willthe anly during vehicle launch events and will not
affect the clutch engagements during on the fly gear shifts. Figure

Engine Control
Unit (ECU)

Fgure l
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(12) PATENT APPLICATION PUBLICATION (21) Application N0.201621010422 A
(19) INDIA
(22) Date of filing of Application :27/03/2016 (43) Publication Date : 17/11/2017

(54) Title of the invention : A SYSTEM AND A METHOD FOR TREATING IMESTIC WASTEWATER

(51) International classification :CO2F3/0(|(71)Name of Applicant :
(31) Priority Document No ‘NA 1)Sonavane Pratap Ganpati
(32) Priority Date :NA Address of Applicant :6552 A/3, Yogi Arwade Park, East
(33) Name of priority country :NA Side of Sangli Railway Station, Sangli 416416. MH. India
(86) International Application No ‘NA Maharashtra India
Filing Date ‘NA 2)Munavalli Guru Ramchandra
(87) International PublicatioNo :NA 3)Walchand College of Engineering, Sangli
(61) Patent of Addition to Application Number ‘NA (72)Name of Inventor :
Filing Date ‘NA 1)Sonavane Pratap Ganpati
(62) Divisional to Application Number ‘NA 2)Munavalli Guru Ramchandra
Filing Date ‘NA
(57) Abstract :

The present invention provides a system and a method for treatment of wastewater. The system is having a first compartm
second compartment and a third compartment. The first compartment collects floating wastes from the westeingttrough at
least one inlet port. A plurality of angular sheets is arranged alternatively having a corner facing vertically upwéeds tioeco
floating wastewater. A sludge collection chamber is connected to the first compartment for catectiugige from the first
compartment. The second compartment includes a plurality of corrugated with anaerobic and anaerobically active bacteria
guiescent condition. The third compartment includes a mesh, a water distribution network and a graVélefiteinless steel mes
water distribution network are arranged above the gravel filter. The gravel filter removes the foul smell and otherdvaistiessan
the water suitable for gardening, flushing and other non potable uses.
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(12) PATENT APPLICATION PUBLICATION (21) Application N0.201621010445 A
(19) INDIA
(22) Date of filing of Application :28/03/2@® (43) Publication Date : 17/11/2017

(54) Title of the invention : AN OPTICAL HARMONIC (OH) GENERATOR AND A METHOD OF GENERATING A OH USIt
THE HARMONIC GENERATOR

(51) International classification :G02F1/3’|(71)Name of Applicant :
(31) Priority Document No ‘NA 1)JAGDISH W. DADGE
(32) Priority Date :NA Address of Applicant :DEPARTMENT OF PHYSICS,
(33) Name of priority country ‘NA COLLEGE OF ENGINEERING PUNE, SHIVAJINAGAR,
(86) International Application No ‘NA WELLESLEY ROAD, PUNE411005, MAHARASHTRA,
Filing Date ‘NA INDIA. Maharashtra Idia
(87) International Publication No *NA 2)DEEPAK P. THAKUR
(61) Patent of Addition to Application Number :NA (72)Name of Inventor :
Filing Date ‘NA 1)JAGDISH W. DADGE
(62) Divisional toApplication Number ‘NA 2)DEEPAK P. THAKUR
Filing Date ‘NA
(57) Abstract :

The present invention relates an optical harmonic generator for deriving light (harmonic) with a wavelength which catedralal
measure bthe wavelength of the incident light (fundamental wave) by use of a nonlinear optical effect and a method of gen:
optical harmonic using the optical harmonic generator.

110

18

FIGURE 1
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(12) PATENT APPLICATION PUBLICATION (21) Application N0.201621010446 A
(19) INDIA
(22) Date of filing of Application :28/03/2016 (43) Publication Date : 17/11/2017

(54) Title of the invention : AN APPARATUS AND A METHOD FOR DETECTING AND IDENTIFYING ORGANIC
COMPOUNDS

(51) International classification :GO3F7/4:|(71)Name of Applicart :
(31) Priority Document No ‘NA 1)JAGDISH W. DADGE
(32) Priority Date :NA Address of Applicant :DEPARTMENT OF PHYSICS,
(33) Name of priority country ‘NA COLLEGE OF ENGINEERING PUNE, SHIVAJINAGAR,
(86) Internationl Application No ‘NA WELLESLEY ROAD, PUNE411005, MAHARASHTRA,
Filing Date ‘NA INDIA Maharashtra India
(87) International Publication No *NA 2)DEEPAK P. THAKUR
(61) Patent of Addition to Application Number :NA (72)Name of Inventor :
Filing Date ‘NA 1)JAGDISH W. DADGE
(62) Divisional to Application Number ‘NA 2)DEEPAK P. THAKUR
Filing Date ‘NA
(57) Abstract :

The present invention relates to an apparatus and a method for detecting and identifying organic compounds. The appésas
a laser source 102, a first lens 104, a sample holder 106, a second lens 10&taonmator 110, an amplification device 112, an
recording device 114. The method comprises comparing the wavelength maxima of the fluorescence of the laser dye in a f
medium/solvent with the wavelength maxima obtained by adding the unknown organgound to the fluid medium/solvent
containing the laser dye by determining the shift in the wavelength maxima of the fluroesence.

FIGURE1

No. of Pages 18 No. of Claims : °

The Patent Office Journal No. 46/2017 Dated 12017 42463



(12) PATENT APPLICATION PUBLICATION (21) Application N0.201621010474 A
(19) INDIA
(22) Date of filing of Application :28/03/2016 (43) Publication Date : 17/11/2017

(54) Title of the invention : ARC CHUTE ASSEMBLY FOR ELECTRIAGNETIC CONTACTOR

(51) International classification :HO1H9/00,HO01H50/0((71)Name of Applicant :
(31) Priority Document No ‘NA 1)Larsen & Toubro Limited
(32) Priority Date :NA Address of Applicant :Laen & Toubro Limited L&T House,
(33) Name of priority country :NA Ballard Estate, P. O. Box: 278, Mumbai 400 001, M.S, India
(86) International Application No ‘NA Maharashtra India
Filing Date ‘NA (72)Name of Inventor :
(87) InternationaPublication No *NA 1)Ramchandra Santosh Anvekar
(61) Patent of Addition to Application ‘NA 2)Amol Laxman Sutar
Number :N A
Filing Date '
(62) Divisional to Application Number :NA
Filing Date ‘NA
(57) Abstract :

An arc chute assembly (100) for an electromagrmintactor, that comprises atleast one arc chamber housing (50) having twao
walls (10) with an kshaped rib (7) configured to form a slot, and atleast orierdplate (70) coupled within the slot of the arc
chamber housing (50). The side walls (18)am inner side have a slanting inner surface (5) with gradual tapering thickness: T
ion plate (70) on bottom end is slanted on the lateral side to facilitate locking with the slanting inner surfaces g$&jeofhvdlés (10)
and a top end of the den plate (70) being lanced from top side corners to couple with-gteped rib (7) of the arc chamber
housing (50). The d®n plate (70) upon assembly in the arc chamber housing (50) provides maximum surface area to face |
between contacts diie electromagnetic contactor. Figure 3
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(12) PATENT APPLICATION PUBLICATION (21) Application N0.20162101%8 A
(19) INDIA
(22) Date of filing of Application :23/03/2016 (43) Publication Date : 17/11/2017

(54) Title of the invention : AN IMPROVED PROCESS FOR PREPARATION OF ISOPROTERENOL HYDROCHLORIDE

(51) International classification :A61K9/0€|(71)Name of Applicant :
(31) Priority Document No ‘NA 1)ENALTEC LABS PRIVATE LIMITED
(32) Priority Date :NA Address of Applicant :17TH FLOOR, KESAR SOLITAIRE
(33) Name of priority country ‘NA PLOT NO.5, SECTORL9, SANPADA, NAVI MUMBAI
(86) International Application No ‘NA MAHARASHTRA, INDIA. PIN CODE: 400705 Maharashtra
Filing Date ‘NA India
(87) International Publication No " NA (72)Name of Inventor :
(61) Patent of Addition to Application Number ‘NA 1)MR. KODALI ESWARA RAO
Filing Date ‘NA 2)DR. ALOK PRAMOD TRIPATHI
(62) Divisional to Application Number ‘NA 3)DR. SANJAY DASHRATH VAIDYA
Filing Date ‘NA
(57) Abstract :

The present invention relates to the improved process of preparation otésepod hydrochloride of Formula (1).

NH

HO .HCl
OH

HO

Formula |
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(12) PATENT APPLICATION PUBLICATION (21) Application N0.20162101GD A
(19) INDIA
(22) Date of filing of Application :23/03/2016 (43) Publication Date : 17/11/2017

(54) Title of the invention : AN IMPROVED PROCESS FOR PREPARATION OF ALBENDAZOLE

(51) International classification :C07D235/3I[(71)Name of Applicant ;
(31) Priority Domiment No ‘NA 1)ENALTEC LABS PRIVATE LIMITED
(32) Priority Date :NA Address of Applicant :17TH FLOOR, KESAR SOLITAIRE
(33) Name of priority country ‘NA PLOT NO.5 SECTORL9, SANPADA, NAVI MUMBAI
(86) International Application No ‘NA MAHARASHTRA, INDIA. PIN CODE:400705 Maharashtra
Filing Date ‘NA India
(87) International Publication No " NA (72)Name of Inventor :
(61) Patent of Addition to Application Number  :NA 1)MR. KODALI ESWARA RAO
Filing Date ‘NA 2)DR. ALOK PRAMOD
(62) Divisional to Application Number ‘NA 3)DR. SANJAY DASHRATH VAIDYA
Filing Date ‘NA
(57) Abstract :

The present invention mainly relates to an improved process for preparation of odorless and cditemeszdle of Formula (1).
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(12) PATENT APPLICATION PUBLICATION (21) Application N0.201621010160 A
(19) INDIA
(22) Date of filing of Application :23/03/2016 (43) Publication Date : 17/11/2017

(54) Title d the invention : AN IMPROVED PROCESS FOR PREPARATION OF DOFETILIDE AND ITS INTERMEDIATE

(51) International classification :C07C311/0|(71)Name of Applicant :
(31) Priority Document No ‘NA 1)ENALTEC LABS PRIVATE LIMITED
(32) Priority Date :NA Address of Applicant :17TH FLOOR, KESAR SOLITAIRE
(33) Name of priority country ‘NA PLOT NO.5 SECTORL9, SANPADA, NAVI MUMBAI
(86) International Aplication No ‘NA MAHARASHTRA, INDIA. PIN CODE: 400705 Maharashtra
Filing Date ‘NA India
(87) International Publication No " NA (72)Name of Inventor :
(61) Patent of Addition to Application Number :NA 1)MR. KODALI ESWARA RAO
Filing Date ‘NA 2)DR. ALOK PRAMOD TRIPATHI
(62) Divisional to Application Number ‘NA 3)DR. SANJAY DASHRATH VAIDYA
Filing Date ‘NA
(57) Abstract :

The present invention relates to an improved process for the preparation of Dofetilide of Formula I, through the prefiiaEchtipn
pure intermediate i.e. ihethytN-(4-nitrophenethyh2-(4-nitrophenoxy)ethanamine of Formula Il.
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